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LOK SABHA DEBATES

LOK SABHA

Monaday, December 13, 2004Agrahayana 22, 1326 (Saka)

The Lok Sabha met at Eleven of the Clock.

[MR. Speaker 1 the Chairl

REFERENCES BY THE SPEAKER

Third Anniversary of Terrorists’ Attack on
Parliament House
and
Demise of Shrimati M.S. Subbulakshmi

MR. SPEAKER: Hon. Members, as you are aware,
three years ago on 13 December, 2001, a terrorist attack
was made on the temple of Indian Democracy—our
Parliament. Due to the supreme sacrifice and the
exemplary courage shown by the security personnel of
the Central Reserve Police Force, Delhi Police, Indo-
Tibetan Border Police and the Parliament Watch and Ward
Staff, the terrorist attack was foiled.

On this solemn occasion, we pay our tributes to the
nine brave persons, namely, Shri J.P. Yadav, Shri Matbar
Singh Negi, Shrimati Kamlesh Kumari, S/Shri Nanak
Chand, Ram Pal Singh, Ghan Shyam, Om Prakash,
Vijayendra Singh and Deshraj, who laid down their lives
in the process of safeguarding our apex democratic
institution; and

We reiterate our firm resolve to fight terrorism till it
is eliminated.

Hon. Members, with a heavy heart | have also to
inform you about the sad demise of Shrimati M.S.
Subbulakshmi, the renowned exponent of Carnatic Music.

A Magasaysay award winner, Subbulakshmi, who was
popularly known as “MS”, took the Camnatic Music to
aesthetic heights. Born as Kunjamma in the temple city
of Madurai in 1916, she grew up surrounded and filled
by music.

In her initial years she also acted in a few Tamil
films. Her first movie ‘Sevasadanari was released in
1938. This was followed by ‘Shakunthalal, ‘Sawvithrl and
‘Meerd to mention a few.

M.S. Subbulakshmi was the first woman to be
awarded the ‘Sangitha Kalanidhi’, a prestigious title of
the well-known Music Academy of Chennai.

In her illustrious career, which spanned over five
decades, she mesmerised a generation of Camatic music
lovers. M.S. received a large number of awards during
her illustrious career. Iindia's top civillan honour, the Bharat
Ratna, was conferred on her in 1998. The void caused
by her demise would never be filled. While she is not
physically with us, her melodious voice will always
continue to inspire us.

M.S. Subbulakshmi passed away on 11 December,
2004 at the age of 88 years at Chennai after a brief
iliness.

The House may now stand in silence for a short
while as mark of respect to the memory of the departed.

11.02 hrs.

The Members then stood in silence for a short whie.

11.03 hrs.

ORAL ANSWERS TO QUESTIONS

[English]
Restructuring of PDS

+
*161. SHRI ALOK KUMAR MEHTA:
SHRI SUKDEO PASWAN:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Government has reviewed the
functioning of Public Distribution System (PDS);

(b) if so, whether the Government has any plan to
restructure and revitalize the PDS;

(c) if so, the salient features of the new system;

(d) whether the Government proposes to involve
Woman Selt Help Groups, Non-Governmental
Organisations and Co-operatives particularly in poor and
backward areas to make restructured PDS more effective;
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(e) if so, by when a final decision is likely to be
taken in this regard; and

(f) the details of foodgrains supplied to each State
during the last three years and current year, year-wise
and category-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) to (f) A Statement is laid on the Table of
the House.

Staternent

(a) to (c) Yes, Sir. With a view to strengthen the
Public Distribution System (PDS) particularty in the poorest
and the backward blocks of the country, the functioning
of the PDS has been reviewed in the Conference of the
State Food Secretaries held on 17th September, 2004
and thereafter in the Conference of State Food Ministers
held on 28th October, 2004. As per the recommendations

DECEMBER 13, 2004

to Questions 4

of these Conferences, all the State Govemments/Union
Territory Administrations have been instructed to ensure
better monitoring of the TPDS so that all families at the
risk of hunger including migrant labour/displaced persons/
homeless population are issued ration entittement authority
slips; to improve the economic viability of ration shops
and to increase procurement under decentralized
procurement of foodgrains so as to make the PDS more
cost effective as well as cater to the local tastes. In
addition, the Scheme relating to Antyodya Anna Yojana
(AAY) catering to the poorest of the poor families has
been further expanded so as to cover 50 lakh additional
BPL families under the Scheme.

(d) and (e) As a measure to strengthen the Public
Distribution System, the State Governments/Union Territory
Administrations have been advised that cooperatives of
Women and Ex-servicemen should be given priority in
the matter of allotting fair price shops licences.

(f) The required information is given in the Annexure
enclosed.

Annexure

(In lakh tonnes)

S.No. State/UT Allocation of Foodgrains(rice & wheat) made during

2001-2002 2002-2003 2003-2004 2004-2005 (upto OCT. 04)

BPL APL AAY BPL APL AAY BPL  APL  AAY  BPL APL  AAY

1 2 3 4 5 6 7 8 9 10 1" 12 13 14
1. Andhra Pradesh 14710 15917 1868 14448 22667 2616 13684 22667 3379 7350 13223 24604
2. Amrunachal Pradesh 0270 0767 0011 0351 0737 0063 0351 0642 0063 0192 0447 0051
3. Assam 5151 4349 0282 6823 9581 1.982 6823 7351 1182 3889 4872 0781
4. Bihar 18209 1743 1500 22442 22915 4200 22192 22915 4200 12945 13367 2450
5. Chhattisgarh 393 1011 0862 5797 10458 1207 5662 10458 1560 3506 6.001  1.089
8.  Dehi 1742 5768 0024 1583 11.029 0134 1583 9965 0134 0924 5813 0.078
7. Goa 0099 0631 0010 029 1198 0031 0129 1183 0031 0071 069 0022
8.  Gujarat 8695 5700 0618 7627 28584 1365 7539 27876 1365 4398 16261 0.79%
9.  Haryana 1825 008 0274 2609 11488 0470 2740 10742 0477 1519 5916 0398
10.  Himachal Pradesh 2482 1012 023 1709 3593 0331 1959 3489 0331 0809 2035 0234
11, Jammu & Kashmir 1518 2384 0254 2281 4250 0474 2617 4439 0474 1439 0364

2612
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1 2 3 4 5 6 7 8 9 10 1" 12 13 14
12.  Jharkhand 5675 0633 0916 8.147 2163 1539 8393 2763 1539 4967 1262 0898
13.  Kamataka 8077 5550 0841 11139 20706 2004 10960 20706 2,183 5903 12079 1763
14.  Kerala 3750 18281 0715 5526 18089 1000 5346 18.089 1181 2931 10552 0876
15. ‘Madhya Pradesh 9860 1749 1897 12743 27455 24656 12253 25354 3306 7782 14790 234
16.  Maharashtra 20962 7651 2679 23236 S50.136 4207 22932 47009 4511 12373 27422 3435
17. Manipur 0351 0548 0019 0439 0475 0107 0439 0475 007 025 0277 0.063
18.  Meghalaya 0442 1264 0035 0651 0441 0118 0651 0450 0118 0355 0263 0093
19.  Mizoram 0165 0938 0032 0243 0481 0044 0232 0546 0055 0.129 0547 0038
20.  Nagaland 0301 1220 0028 0441 0735 0079 0421 0867 0100 024 0712 0070
21.  Orissa 9071 0446 0885 14844 12851 2923 14844 11556 2123 84689 6741 1239
22.  Punjab 1144 0215 0197 1664 16330 0301 1664 14732 0301 09717 8594 0.176
23.  Rajasthan 9.163 4015 1118 B8040 30026 1565 7575 27438 1819 4241 16122 1363
24.  Sikkim 0112 0368 0012 0354 0392 0028 0146 0258 003 0082 04151 0024
25.  Tamil Nadu 13504 4613 0355 17519 38420 2905 17424 37880 3000 9892 22097 2022
26.  Tripura 0627 1248 0079 1049 1817 0190 1049 1792 0190 0412 1046 01N
27.  Uttar Pradesh 23398 3773 2608 36885 78408 6854 36543 64945 8309 20146 37884 6017
28.  Uttaranchal 1097 0231 0M4 1618 4319 0321 1771 3336 0321 1033 1946 0.187
29.  West Bengal 12544 9052 1099 17.028 42468 3078 17.028 40892 3.078 9805 23854 1924
30.  Andaman & Nicobar Islands 0055 0364 0008 0074 0364 0018 0074 0364 0018 0043 0212 0OM
31.  Chandigarh 0057 0137 0003 0087 0792 0009 0087 0755 0009 0051 0441 0.005
32.  Dadra and Nagar Haveli 0038 0028 0008 0055 0071 0012 0055 0071 0012 0032 0042 0.007
33.  Daman & Diu 0010 0018 0002 0014 0100 0003 004 0094 0003 0008 0055 0001
34.  Lakshadweep 0000 0077 0000 0004 0052 0002 0004 0037 0002 0002 002 0001
35.  Pondicherry 0227 0037 0011 0313 0509 0039 0307 0132 0004 0172 0077 0033

Total 178.665 101818 19.600 227712 474300 41275 225491 441268 45521 127721 258525 31.748
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[Translation]

SHRI ALOK KUMAR MEHTA: Mr. Speaker, Sir, |
would like to know as to what role is likely to be played
by the Scheduled Castes and Scheduled Tribes
cooperatives, Agriculture and consumers’ Co-operatives,
non profit making NGO's etc. in the proposed scheme of
strengthening of public distribution system? Further | would
like to know whether under the new policy such institutions
will not be given priority in regard to distribution of
licences?

DR. AKHILESH PRASAD SINGH: Mr. Speaker, Sir,
our Government is not only according top priority to the
PDS but is also committed to strengthening it and we
have taken several measures to make it more efficient
and effective. After the formation of the Government we
had convened a meeting of the Secretaries of all the
States on 17th September in which their views and
suggestions had been sought. Then a meeting of the
Food Ministers of all the States was called on 28th
October which was followed by a meeting with the
representatives of the FPS Dealers Association on 30
November and their suggestions were sought. So far as
concern of hon. Member is concemed we have given
instruction to the State Governments that the foodgrains
be made available to the backwards and the poor. We
have made arrangement to include Ex-Servicemen
organisations and Women Self Help Groups in managing
it so that the poor in the country could get one square
meal a day.

SHRI ALOK KUMAR MEHTA: What are the details
of the foodgrains quota and subsidy and other relief
measures that would be provided to each State under
this system and what steps are being taken to remove
the existing flaws in the system?

DR. AKHILESH PRASAD SINGH: | would provide
you the details of the specific State that you have sought
even. Though the details are given in the Annexure to
the reply.

SHRI ALOK KUMAR MEHTA: | would like to know
about the provisions likely to be made in the proposed
scheme. The details provided mention only the figures of
the last three years.

DR. AKHILESH PRASAD SINGH: Figures of which
year does he want?

SHRI ALOK KUMAR MEHTA: | would like to know
as to how much subsidy is proposed to be provided
under the proposed scheme of PDS? ...({/nfterryptions)

DECEMBER 13, 2004
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DR. AKHILESH PRASAD SINGH: Since the inception
of the scheme the quantum of food subsidy has been
increasing and at present this figure is approximately
Rs. 25,000 crore. Distribution is carried out in the States
as per the demography of the respective region.

SHRI SUKDEO PASWAN: Mr. Speaker, Sir, hon.
Minister as well as other hon. Members are well aware
that the poor persons living below the poverty line do
not get the foodgrains being provided under the Antyodaya
Scheme and the foodgrain stock is diverted to the godown
of the rich businessmen with the connivance of the
Manager of the State Food Corporation, other
administrative officers and the brokers etc. | want to know
whether the Government propose to take concrete steps
in order to ensure that the foodgrains reach the poor
under this scheme at targeted level?

DR. AKHILESH PRASAD SINGH: The administrative
responsibility of running the PDS effectively rests with
the Union Government and the respective State
Governments. The Union Government is responsible for
the procurement, storage and distribution while the State
Governments are responsible for identifying the families
living below poverty line, issuing them ration cards and
to bring transparency in the PDS. We have included 50
lakh more BPL and AAY families by making provision in
the budget. We have directed the State Governments to
identify the BPL families at the earliest so that the Union
Government could send the foodgrains to the respective
State Govemments as per the requirement. Besides, we
also forward the complaints received in this regard to the
respective State Governments and monitor the entire
situation. This is the system we follow.

SHRI SUKDEO PASWAN: | would like that a
thorough investigation be held in regard to the middiemen
making quick bucks under the system.

[English]

MR. SPEAKER: You know that you are a senior
Member.

[Translation]

SHRI V.K. THUMMAR: Mr. Speaker, Sir, hon. Minister
has told that the PDS has been reviewed. Through you,
I would like to know from the Minister as to what is the
outcome of the review and what is the reaction of the
Govermment in regard to it? The cost of wheat at the
ration shops under PDS is high while the wheat produced
by the farmers is sold at cheaper rates. | would like to
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know the reaction of the Govemment in regard to this
observation?

MR. SPEAKER: It is not the time to deliver the
speech but to ask the question.

DR. AKHILESH PRASAD SINGH: The Government
of India has fixed the rates of foodgrains categorywise
under PDS. The foodgrains are provided at the 50 percent
of the actual cost to the BPL families, at 25 percent of
the market cost to the AAY families which form the
poorest of the poor bunch and at the rate of 76 percent
of market rate to the APL families. As far as the concem
expressed by hon. Member is concemed, | have told in
my reply that it is the responsibility of the State
Governments to make foodgrains available to the targeted
group. If hon. Member has any complaint in this regard,
he should convey it to me. | will send it to the State
Government.

SHRIMATI PARAMJIT KAUR GULSHAN: The facilities
being provided to the yellow card holder BPL families
under the PDS have been stopped in Punjab. | would
like to know whether these facilities have been curtailed
under any proposed scheme of the Government. If not,
why it has been stopped in Punjab? A survey was
conducted for identifying targeted persons and its findings
are totally unsatistactory as the names of the poor families
are missing while those who are not poor have been
shown in it.

DR. AKHILESH PRASAD SINGH: | am not competent
to reply on behalf of the Punjab Government. This
question should be asked from the Government of Punjab
as to why such a situation arose there?

MR. SPEAKER You also look into this matter.

SHRIMAT! PARAMJIT KAUR GULSHAN: This should
be investigated.

MR. SPEAKER: | have conveyed it on your behalf.
It is a very good question.

[English)

Please be very brief. Do not make any speech. Put
only the supplementary.

SHRI VARKALA RADHAKRISHNAN: Sir, | would put
only a very pertinent question.

AGRAHAYANA 22, 1926 (Saka)
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Kerala is the only State where statutory rationing
has been existing for a long time. But recently, Public
Distribution System is off the picture. People are not
getting the essential commodities.

Now, my question is this. Kerala is a State which is
producing cash crops.

At the time when the Kerala State was formed, there
was an assurance from the Central Government regarding
supply of foodgrains. But unfortunately that is not being
done. After declaration of ‘free-food-zones', we are not
getting any rice from other States at a reasonable price.
So, the distribution system has failed. Wil the Government
come to the rescue of Kerala State which is maintaining
a perfect distribution system in the country? Please
maintain that system so that poor people will not suffer.

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): As the Minister
of State has already explained, there are three schemes.
One is Antyodaya Anna Yojana which is for the poorest
of poor. The second scheme is for those sections which
come under below poverty line. The third scheme is for
those who come under above poverty line.

The problem of the State of Kerala is different from
other States. There are very few people or very few
families who come under AAY, or who come under BPL.
There is sizeable population in Kerala which come under
above poverty line. That is the reason why they are not
getting it. There is no question of not sending the
foodgrains. There is ample quantity of rice to send and
we can send it.

But the question is regarding differential price. The
price which we are charging for those who are below the
poverty line is different. Those who are above the poverty
line have to pay more. So, a sizeable population in Kerala
has to pay a little more. The complaint is about that. But
there is no question of lack of availability ... /nferryptions)

MR. SPEAKER: | have a list of only 22 Members. |
cannot allow all the 22 Members.

[Translation]

SHRI SUSHIL KUMAR MODI: Mr. Speaker, Sir, the
wheat and rice provided to Bihar under PDS has to be
transported from Punjab and Haryana which adds to the
expenditure. | would like to know whether the Government
propose to procure the foodgrains from Bihar meant to
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be distributed in Bihar instead of procuring it from other
States. This only adds to increase in expenditure on its
transportation. When sufficient foodgrain is available in
Bihar itself, what is the rationale behind procuring it from
other States? What is the stand of the Government in
this regard?

SHRI SHARAD PAWAR: Mr. Speaker, Sir, it is true
that till now the Government have emphasised that
procurement of foodgrains be done from Punjab and
Haryana and then supplied to other States throughout
the country. It resulted in more expenditure on transport
cost and also added to the pressure on Railway network.
However this year we have made certain changes in this
system and we have started procurement of foodgrains
from 14 States including Bihar in a decentralised manner.
The procurement has been started from Bihar since
November that would involve the procurement of both
rice and wheat to be distributed in the State under the
PDS. It would save the expenditure on transport besides
providing relief to the farmers.

SHRI SACHIN PILOT: Mr. Speaker, Sir, PDS is the
liteline of the poor people of the country. However, the
complaints continue to pour from all over the country
regarding the flaws and loopholes in the existing PDS
due to which the foodgrains do not reach the poor. |
would like to know from the hon. Minister whether the
Government are contemplating to devolve powers to the
village panchayats to monitor the PDS so that the
foodgrains under PDS could be distributed under the
monitoring of the panchayats.

SHRI SHARAD PAWAR: Mr. Speaker, Sir, most of
the complaints are with regard to the inclusion or non-
inclusion of the poor families in the list. Some of the
complaints are also received in regard to the AAY families
under the Antyodya Scheme. This system is being
revamped and improved and now the list would be
prepared and finalised under the monitoring of village
panchayats. This is true that hon. Members have different
shades of experience as regard to PDS depending on
place to place. | have convened a meeting of all the
MPs in view of the necessity to improve the existing
system. | would give presentation there and also seek
the suggestions of various Members and would also take
the desired corrective measures.

[English]

MR. SPEAKER: | think this is sufficiently a
comprehensive answer. Let us go to the next Question.

...(Interryptions)

DECEMBER 13, 2004

to Questions 12

MR. SPEAKER: He has said that he is cafiing a
meeting. Please sit down.

Import of Raw Sugar

*162. SHR! CHANDRAMANI TRIPATHI:
DR. LAXMINARAYAN PANDEY:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Government has decided to permit
duty free import of raw sugar as reported in the daily
Hinaustan dated September 21, 2004,

(b) it so, the details thereof and the reasons therefor;

(c) whether duty free import is likely to have an
adverse impact on sugar producers of the country;

(d) if so, the quantity of raw sugar imported so far
alongwith the details of the sugar mills;

(e) the benefits likely to accrue to the sugar importers;
and

(f) the financial burden to he borne by the
Government on this account?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (f) A
Statement is laid on the Table of the House.

Statement

(a) and (b) As per prevailing EXIM policy of the
Government, all commodities, including raw sugar can be
imported by actual users against Advance Licences (ALS)
obtained under the Duty Exemption Entittement Certificate
(DEEC) Scheme, under which such imports are exempted
from duties but are subject to export obligation to be
fulfiled within a stipulated period.

(c) to (e) The import of raw sugar under ALS would
enable better utilization of installed capacity, increase
duration of the crushing season of sugar mills and
augment the domestic availability of sugar at reagonable
price, thereby benefiting farmers, the industry and
consumers. As per the information received from DGFT,
Ministry of Commerce and Iindustry, in the period 1.4.2004
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that 9 lakh M.Ts (approx) of raw sugar has been imported
by 24.11.2004.

(f) Since the raw sugar is being imported by the
industry, there is no financial burden on the Government.

to 7th December, 2004, 47 Advance Licences have been
issued to 27 firms for a value of Rs. 1075.26 crores
(CIF). The details of licences issued to the sugar miils
are given in the enclosed Annexure. Of this, it is estimated

Annexure
Details of Advance Licenses Issued From 1st Apnl 2004 fto 7th December, 2004

Licence No. Licence Name of the Firm IE Code CIF (Cr.)
Date
1 2 3 4 5
0210071505 04.11.2004 Riga Sugar Co. Ltd. 0294011242 7.53
0310283245 27.07.2004 Shree Tatyasaheb Kore Warana 03881680101 24.26
Sahakari Sakhar
0310293427 23.09.2004 Shree Tatyasaheb Kore Warana 0388160101 21.61
Sahakari Sakhar
0310302734 18.11.2004 Padmashri Dr. Vithalrao 0397030312 12.97
0410056557 29.04.2004 Thiru Arroran Sugars Limited 0491006497 23.79
0410057489 26.05.2004 E.I.D. Parry (India) Limited 0488016002 17.88
0410057504 26.05.2004 Dharani Sugars & Chemicals Ltd. 0495027723 48.91
0410057515 27.05.2004 Mohan Breweries & Distilleries Limited 0489004482 7.74
0410057783 01.06.2004 Shree Ambika Sugars Limited 0499017081 44.56
0410058543 18.06.2004 E.I.D. Pary (india) Limited 0488016002 16.51
0410058635 21.06.2004 Dharani Sugars and Chemicals Limited 0485027723 49.54
0410058669 22.06.2004 Ponni Sugars (Erode) Limited 0401023371 10.74
0410058856 24.06.2004 Mohan Breweries & Distilleries Limited 0489004482 10.00
0410061417 17.08.2004 Dharani Sugars & Chemicals Limited 0495027723 49.42
0410061605 27.08.2004 E.l.D. Parry (india) Limited 0488016002 19.90
0410061690 01.09.2004 Mohan Breweries & Distilleries Limited 0489004482 19.33
0410062206 21.09.2004 Thiru Arroran Sugars Limited 0491006497 105.14
0410062208 21.09.2004 Shree Ambika Sugars Limited 0499017081 34.99
0410062290 23.09.2004 Dharani Sugars & Chemicals Limited 0495027723 60.45
0410062335 24.09.2004 E.L.D. Parry (India) Limited 0488016002 21.88
0410063219 19.10.2004 Mohan Breweries & Distilleries Limited 0489004482 21.50
0410063281 20.10.2004 Empee Sugars and Chemicals Limited (0900012412 24.57
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1 2 3 4 5
0410064271 19.11.2004 E.l.D. Parry (India) Ltd. 0488016002 19.33
0410064466 25.11.2004 E.I.D. Parry (india) Ltd. 0488016002 19.33
0410064468 25.11.2004 Mohan Brewaries & Distilleries 0489004482 22.09
0510142598 05.11.2004 The Simbhaoli Sugar Mills Ltd. 0593021401 21.58
0510142605 05.11.2004 The Simbhaoli Sugar Mills Ltd. 0593021401 4.38
0510143889 24.11.2004 The Dhampur Sugar Mills Ltd. 2997000165 23.24
0510144403 01.12.2004 The Dhampur Sugar Mills Ltd. 2997000165 5.79
0610008316 01.11.2004 K.M. Sugar Mills Pwvt. Ltd. 0605003416 10.94
0710029382 14.05.2004 Shree Renuka Sugars Limited 0798016616 44.41
0710033645 27.10.2004 Davengere Sugar Co. Ltd. 0700007563 2.10
0710033646 27.10.2004 Shree Renuka Sugars Ltd. 0798015616 5.73
0710034112 18.11.2004 Shree Renuka Sugars Ltd. 0798015616 11.64
0710034374 30.11.2004 Shamanur Sugars Ltd. 0798004086 8.84
0910018744 02.06.2004 Gayatri Sugar Complex Limited 0904000982 19.18
0910019136 30.06.2004 N.C.S. Sugars Limited 0902010450 48.51
0910020169 17.09.2004 Sudalagunta Sugars Limited 0903003295 24.36
0910020170 17.09.2004 GMR Technologists and 2691000125 12.55
Industries Ltd.
0910020214 22.09.2004 Prudential Sugar Corporation 0904008118 14.49
Limited
0910020694 03.11.2004 Prudential Sugar Corporation 0904008118 16.30
3110017449 17.09.2004 Natural Sugar and Allied 3101009057 15.87
Industries Limited
3110017525 24.09.2004 Shree Chhatrapati Shahu 3102003737 9.90
SSK
3110018392 01.12.2004 Shree Pandurang Sahakari 3102003541 11.10
3210022091 04.06.2004 Sakthi Sugars Limited 0488004284 39.71
3210022222 09.06.2004 Bannari Amman Sugars 0488035520 18.20
Limited
5210015582 11.11.2004 Abishek Export 5299002080 2.66

Total

1075.26
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[Translation]

SHRI CHANDRA MANI TRIPATHI: Mr. Speaker, Sir,
hon. Minister has stated in reply to my question that
advance licences to 47 firms have been issued for a
value of Rs. 1075.26 crore between 1st April, 2004 and
7th December, 2004. | would like to know from the hon.
Minister whether the import of sugar made under the
said policy has been done subject to the export obligation
within a stipulated period?

DR. AKHILESH PRASAD SINGH: Mr. Speaker, Sir,
it has been done on the said basis. They have to export
the sugar again within 24 months.

SHRI CHANDRA MANI TRIPATHI: Mr. Speaker, Sir,
hon. Minister has stated that it has not added to the
burden on the Government. If it is so, why the licences
have been issued for a limited period and not in full-
fledged manner?

MR. SPEAKER: What do you mean by full?

SHRI CHANDR AMANI TRIPATHI: It means as to
why licences have not been issued for the entire duration.

DR. AKHILESH PRASAD SINGH: it has been
provided under the exim policy that no tax would be
levied on them upto 24 months. If a sugar mill fails to
send the sugar consignment within a period of 6 months,
2 percent tax would be levied on it for a period upto 6
months and at the rate of 5 percent if it fails to comply
within that stipulated period of six months. Also, the failure
to comply with the norms beyond that period would attract
the tax structure provision of 60 percent.

DR. LAXMINARAYAN PANDEY: Mr. Speaker, Sir, as
per the reply given by the hon. Minister, 9 lakh metric
ton raw sugar has been imported in the country. | would
like to know from the hon. Minister as to what is the
reason for increase in sugar prices despite making import
in such a huge quantity and also whether the Govemment
have conducted any survey to ascertain whether it may
have any adverse impact on the production of sugarcane
growers? Will the sugarcane farmers will get remunerative
prices? Do you propose to implement a policy seeking to
revive the sick sugar mills? Besides, whether the
Govemment would relax the norms to bring them at par
with other importers so that the sugar mills could be
revived and a buffer stock of sugar could be created in
our country?

AGRAHAYANA 22, 1926 (Saks)
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Mr. Speaker, Sir, | would to know whether the Union
Govemment propose to formulate any integrated sugar
policy in view of the said observation?

SHRI SHARAD PAWAR: Mr. Speaker, Sir, prior to
any sugar policy formulation it is certain that the
Govemment bears the responsibility to take care of the
interests of the sugarcane growers as well as the
consumers of the entire country. The policy to import
sugar is not a new policy. This has been in vogue since
1984 through OGL. Under this system there is a
compulgion to import raw sugar and re-export it after
processing. This would add to the capacity utllisation
besides generating employment opportunities. Hence this
policy has been in force in the country for last several
years. This is not a new policy. It is attracting more
attention of the Government this year because the
production of sugar has been less this year. Efforts have
been made to import the sugar this year so that the
consumer may not face the problem in the future but all
the quantity of raw sugar would have to be re-exported
as per the DGH norms.

As far as the question of providing remunerative price
to the sugarcane growers is concermned, the farmers have
not got the price as much as they got during the last
three years but in the present year they would get more
than the average price paid to them during the last two
years. Sugarcane farmers won't have to face the problem
of remunerative prices. The Government is paying a lot
of attention in this regard.

DR. LAXMINARAYAN PANDEY: Mr. Speaker, Sir, |
have asked as to what is the reason behind the increase
in price of sugar in the country despite the import of
sugar in such a huge quantity?

SHRI SHARAD PAWAR: Mr. Speaker, Sir, the
imported sugar is yet to be sold after processing. It is
not available in the open market right now. The
Govemment would decide at the right juncture as to when
will this be made available.

[Englishy
MR. SPEAKER: Shri K.S. Rao.

SHRI K.S. RAO: Mr. Speaker, Sir, India is supposed
to have developed sugar industry in a wonderful manner
and it has got all the potential to export sugar to other
countries. We have had occasions in the recent past
when stocks have not been fifted from sugar factories.
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So, the factories and sugarcane growers have suffered.
In this context, keeping in view the growth and
advancement of the sugar industry in India, | would like
to know whether hon. Minister will think in terms of
utilising the skills of sugarcane growers in India and also
the sugar industry by sending them to countries like Africa
and Gulf where this industry can flourish with the help of
both our farmers as well as industrialists.

SHRI SHARAD PAWAR: Sir, till last year, there was
a problem of surplus sugar. The previous Govemment
had given many facilities and concessions for export of
sugar and a lot of money has been provided for export
of sugar. But this year the position is altogether different.
There is not enough stock. The production has dropped
because of drought in major sugar-producing States like
Maharashtra and Kamataka and that is why our normal
production has suffered.

SHRI K.S. RAO: What about sending our farmers to
other countries?

MR. SPEAKER: No; you do not have to prompt him.

SHRI SHARAD PAWAR: For instance, our total
production in 2002-03 was about 200 lakh tonnes and
this year we are expecting to produce hardly 125 lakh
tonnes. Our requirement for intemal consumption is about
180 lakh tonnes and that is why we are taking precautions
and a proper policy has been introduced.

[Translation)

SHRI RAJNARAYAN BUDHOLIA: Mr. Speaker, Sir, |
would like to know as to what is the reason for importing
sugar when there is enough stock of sugar in our own
country. It is being done to benefit some specific sugar
mills ... nterruptions)

[English]

MR. SPEAKER: He has just now replied to it. So
your first supplementary is disallowed. What is the second
question?

[Translation]

SHRI RAJNARAYAN BUDHOLIA: Mr. Speaker, Sir,
it has been stated in the annexure to the reply that 47
firms have been issued such licences. Will the
Government fumish the details of the State-wise number
of licences issued especially in regard to Uttar Pradesh?

DECEMBER 13, 2004
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MR. SPEAKER: What is this?

SHRI SHARAD PAWAR: Mr. Speaker, Sir, the
maximum number of firms which have sought the
permission in this regard are in Uttar Pradesh.

SHRI SANTOSH GANGWAR: Mr. Speaker, Sir,
hon'ble Minister was telling that the sugar production is
likely to decline this year. | would like to know as to
what extent buffer stock is likely to go down due to this?
It has ailso been stated in the reply that the period of
crushing in sugar mills will be increased during orushing
season. Mr. Speaker, Sir, the period of crushing season
is from November to March. All the sugar mills in Uttar
Pradesh functioned tili the end of November. | hail from
Uttar Pradesh. Though Hon'ble Minister has stated in his
reply but no farmer in Uttar Pradesh is getting proper
remunerative price for the sugarcane, even though the
Central Government have increased the rates by Rs. 1.50
per quintal. However, Uttar Pradesh Government has not
yet finalised the sugarcane prices. It is affecting the
farmers of Uttar Pradesh. | fail to understand as to how
it will benefit the farmers of Uttar Pradesh.

Mr. Speaker, Sir, through you, | would like to know
from the hon'ble Minister that as stated in the reply, 200
lakh tonnes of sugar was produced last year and this
year production is likely to be 125 lakh tonnes. Besides,
Govemment also propose to import 9 lakh tonnes. | would
like to know as to what way it is going to be beneficial
for the country when it is being done under the rider that
the imported sugar will have to be re-exported within two
years. How our sugar mills will meet the export quota of
sugar after two years when we are not having sufficient
sugarcane production this year? | would like to know
whether the Government are not formulating any policy
to fix uniform rates of sugarcane in the entire country in
view of the fact that the sugarcane crop cycle covers a
period of 3 years. Therafore, any package formulation
should be for a duratun of three years so that farmers
could get remunerative price for their crop.

[English]
MR. SPEAKER: It is a suggestion for action.
[Transtation]

SHRI SHARAD PAWAR: So far as production is
concemed, | have stated that the production has dropped
this year and it is true. However, the carry over stock of
the last year is 85 lakh tonnes. Hence, the carry over
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stock of the last year and the production this year together
can meet the internal requirement of the country. There
is no other problem in it. .../Interryptions)

[English]

MR. SPEAKER: You are such a cooperative member,
please take your seat.

[Transiation]

SHRI SHARAD PAWAR: Sugarcane production is less
this year but we are expecting good plantation of
sugarcane in the next year. The reports in this regard
and the emerging scenario is a positive one. Production
would be better next year. As per the reports from the
States, the required plantation for the next year is good.
Therefore, this problem will not be there in the next year.

[English]

SHRI SHRINIWAS DADASAHEB PATIL: Sir, after
reprocessing the raw sugar, it becomes refined sugar.
But to keep it in our godowns for more than one year or
for more than two years, the cost of keeping one bag is
more than 16 per cent, that is, Rs. 16 on Rs. 100. If for
two years this sugar is to be kept, the burden of interest
will be much more. | would like to know whether the
Government would think of exporting this sugar at a
subsidised rate at an early date so that farmers'
cooperatives get some money in their pockets.

SHRI SHARAD PAWAR: The producers can process
the raw sugar and export it practically within no time,
within one week or two weeks. There is no restriction on
that. But beyond two years, it is not allowed as per
extant policy. There is not proposal or suggestion to
provide any subsidy for this type of imported sugar as
per extant policy.

[Transiation]

DR. RATTAN, SINGH AJUNALA: Mr. Speaker, Sir,
sugarcane growers of Punjab are not getting remunerative
price for their produce continuously for the last three
years. A huge stock of sugar is lying in the Cooperative
mills. Through you, | would like to know from the hon'ble
Minister whether he would provide any assistance to lift
the sugar from there and to take steps to ensure that
the farmers get their payment?

SHRI SHARAD PAWAR: If any sugar factory has
not made payment at the minimum price, then inform

AGRAHAYANA 22, 1926 (Saka)

to Questions 22

specifically about it. If any such case is reported, the
State Govemment would be asked to take action. | would
like to tell the House that we have been successful in
our efforts to clear more than 70% of the arrears due to
the tarmers during the last five months.

[Enghish]

MR. SPEAKER: Q.No. 163—Shri Brajesh Pathak—
not present.

Q.No. 164—Shri Ganesh Prasad Singh—not present.
Shrimati Manorama Madhavraj—not present.

Q. No. 165—Shri Nikhil Kumar Choudhary—not
present.

Shri Raghuraj Singh Shakya—not present.
Q.No. 166—Shri Y.G. Mahajan—not present.
Shrimati Pradeep Gandhi—not present.

So many members are not present. | hope that the
leaders are noticing it.

Destruction of Forests

*167. SHRI PARSURAM MAJHI: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Government is aware of large scale
destruction of forests in the country during the Tenth
Plan;

(b) if so, the details thereof, year-wise and State-
wise; and

(c) the steps taken by the Government to save the
valuable forest resources from destruction?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) to (c) A statement is laid on the table of
the House

Statement

(a) and (b) No Sir. These has been no large scale
destruction of forests in the country during Tenth Plan
period. However, incidents of illicit felling of trees have
been detected from time to time in different parts of the
country. The Statewise number of cases, as reported by
the State Govemments during last three years are given
in the enclosed Annexure.
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(¢) The measures undertaken by the Govemment
arg.—

@i

(ii)

(iii)

(v)

Legal measures like Indian Forest Act, 1927,
Wildlife (Protection) Act, 1972, Forest
Conservation Act, 1980 and Environment
Protection Act, 1986 and the rules, guidelines
thereof.

Management measures like working of forests
according to approved Working Plans, Forest
Development Agencies and Joint Forest
Management.

Financial measures like providing assistance to
the States/Union Territories under centrally
sponsored schemes and externally aided
projects.

Under the Centrally Sponsored scheme called
‘Integrated Forest Protection Scheme’, in
Operation since 2002-2003, fundas are provided
to States and Union Territories primarily for
strengthening of Infrastructure for protection of
forests from illicit fellings, fires, encroachments
etc.

A network of protected areas has been
established.

Annexure

DECEMBER 13, 2004

SNo.

State Year No. of
cases

Assam 2001-02 578
2002-03 690
2003-04 447
Arunachal Pradesh 2001-02 12
2002-04 29
2003-04 35
Bihar 2001-02 603
2002-03 343
2003-04 78
Chhattisgarh 2002-03 21064
2003-04 18196

fo Questions 24
1 2 3 4
5.  Gujarat 2001-02 3761
2002-03 4361
2003-04 4432
6. Goa 2001 1422
2002 1515
7.  Himachal Pradesh 2001-02 2850
2002-03 2513
2003-04 409
upto 31-5-04
8. Jammu & Kashmir 2001-02 7094
2002-03 4490
2003-04 3110
9. Jharkhand 2001-02 924
2002-03 1056
2003-04 1339
10.  Kamnataka 2001-02 11709
2002-03 11091
2003-04 10061
11.  Andhra Pradesh 2001-02 25017
2002-03 33653
2003-04 11839
12. Kerala 2001-02 1478
2002-03 1386
13. Maharashtra 2001-02 54977
2002-03 41888
2003-04 32940
14, Madhya Pradesh 2001-02 62366
2002-03 70132
2003-04 44333
15. Mizoram 2001-02 104
2002-03 -

2003-04
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1 2 3 4
16. Nagaland 2001-02 1
2002-03 2
2003-04 2

2001-02 3819
2002-03 4650

17. Punjab

18. Rajasthan 2001-02 5829
19. Tamil Nadu 2001-02 9040
2002-03 9650
2003-04 9761
20. Tripura 2001-02 860
2002-03 4841
2003-04 -
21. Uttar Pradesh 2001-02 4897
2002-03 5101
2003-04 4279
2001-02 2364

2002-03 2229

22. Uttaranchal

2003-04 1698
23. West Bengal 2001-02 14829
2002-03 12969

2003-04 11315

24, Sikkim 2001-02 48
2002-03 28
2003-04 61

[Translation]

SHRI PARSURAM MAJHI: Mr. Speaker, Sir, it has
been noticed that the illegal felling of trees has adversely
affected the ecobalance of the country. Through you, |
would like to know whether the Government has enacted
any law to check the illegal deforestation. If so, please
give the information State-wise.

MR. SPEAKER: State-wise information has been
given.

AGRAHAYANA 22, 1826 (Saka)
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SHRI NAMO NARAIN MEENA: Mr. Speaker, Sir,
there are several legal provisions to check deforestation
o.g. Indian Forest Act, Forest Conservation Act, Wildlife
Protection Act alongwith several States Acts has been
enacted in this regard. Concerned departments take legal
action to check the illegal deforestation. Several cases
have been registered in this regard in various States.

SHRI PARSURAM MAJHI: Mr. Speaker, Sir, the
State-wise figures given by the hon'ble Minister in his
reply do not include my State Orissa—Perhaps
deforestation is not taking place in Orissa. | would like to
know the figures regarding Orissa also.

SHRI NAMO NARAIN MEENA: Mr. Speaker, Sir, we
have given information regarding the States which have
fumished their reply to us. We have not received any
reply from Orissa. As soon as we receive the reply from
Orissa, information would be made available to the hon’ble
Member.

SHRI MADAN LAL SHARMA: Mr. Speaker, Sir,
through you, | would like to submit to the hon'ble Minister
that during the last 15 years, militancy in Jammu and
Kashmir has caused widespread destruction of forests in
various districts of the State. | would like to know from
the hon'ble Minister whether the Government propose to
formulate any programme or policy bringing more area of
the State under forest cover that has witnessed sharp
decline during the last 15 years.

SHRI NAMO NARAIN MEENA: Mr. Speaker, Sir, it
is our endeavour to bring 33% area of the country under
the forest cover. Till 2021 as per the target set in the
Forest Act Policy, 1988. Several schemes have been
formulated for this purpose &.g. Integrated Forest
Protection Scheme, National Aforestation Scheme etc. We
have conferred special status to Jammu & Kashmir. 90%
of the total funds are given to the State by the Central
Government. Rest 10% are spent by the State
Government itself. All the projects received from Jammu
& Kashmir would be considered thoroughly.

[Translation/

SHRI MOHAN SINGH: Mr. Speaker, Sir, natural
forests and other planted trees are being cut unabatedly
in the country particularly in terrorist affected arsas where
this loss is at much larger scale. Consequently our country
has suffered great loss of wild life also during the last
four years. | would like to know from the hon'ble Minister
as to whether the Government propose to enact some



27 Oral Answers

stringent penal laws at national level to protect our wild
lite and to check illegal felling of trees in the natural
forests?

SHRI NAMO NARAIN MEENA: Mr. Speaker, Sir, |
would like to inform hon'ble Member that some provisions
already exists under which action is taken against those
who are responsible for illegal felling of trees. Similarly,
provisions have been made in Protection of Wildlife Act
to check the cases of killing and poaching of wild animals.
Even the State Governments have enacted their own laws
in this regard, which are more stringent in terms of
punishment and penalty. The Union Government provides
funds to all States under centrally Sponsored Scheme to
increase the area of forest cover. As regards protection
of wild animals, we have national parks and sanctuaries.
We have schemes like Project Tiger, Project Elephant
etc. for which we are providing funds to States and paying
full attention towards conservation of wild animals.

Sir, in the year 2002, we had formulated a national
policy for protection of wild animals which will be valid till
the year 2016 and under this policy we would make full
efforts to protect wild animals. This policy has many
provisions. It has the provision of setting up of separate
courts, and the constitution of Task force also. We are
also making efforts to ban poaching of wild animals.

[English}

SHRI BIKRAM KESHARI DEO: Mr. Speaker, Sir, |
would like to know this from the hon. Minister. Forest is
vital for the country in respect of agriculture and
everything. The biggest destruction of forest is taking place
due to ganbi, poverty. The maximum forest is destroyed
because of poverty. You will see that in the forest areas,
the forest coverage is fast dwindling. So, | would like to
know from the Government specifically whether the
Government of India is following the Resolution, which
was made in the World Summit on sustainable
development at Johannesburg in 2002 to save forest,
with the utmost determination or not. This is my first
question. My second question is this.

MR. SPEAKER: | am sorry | would not allow you.
You have to put it intelligently.

SHRI BIKRAM KESHARI DEO: | am putting one more
question. This is my last question.

MR. SPEAKER: This is the last reminder to every
hon. Member.
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SHRI BIKRAM KESHARI DEO : Thank you, Sir.

Mr. Speaker, Sir, | would like to know from the hon.
Minister, as forest is a very vast subject and it is being
controlled by the States since it is in the State List of
the Constitution, whether the Government have any
proposal to bring forest under the Concurrent List or not.

... (Interruptions)
MR. SPEAKER: No, this is the third supplementary.
[Translation]

SHRI NAMO NARAIN MEENA: Mr. Speaker, Sir as
regards forest, the area of tree-cover and forest cover in
our country has not decreased. Rather it has increased
gradually over the years. Under Forest Policy, we want
to bring 33% area of the country under forest cover and
tree cover by 2012. We have many centrally sponsored
schemes for this purpose under which we are providing
funds to all States.

SHRI JASHUBHAI DHANABHAI BARAD: Mr.
Speaker, Sir, the State-wise figures relating to incidents
of illicit felling of trees in forest areas are given here.
Often it is found that many higher officials of Forest
Department are also involved in most of the cases of
illicit felling of trees. | would like to know from the hon'ble
Minister whether the State Governments or Union
Government are aware as to how many higher officials
of Forest Department are involved in the cases of illicit
felling of trees recorded in States, if so, what action has
been taken by the Government against such officials?

SHRI NAMO NARAIN MEENA: Sir, at present | have
the information about neither the total number of cases
of the illegal felling of trees lodged in Government records
nor the total number of officials involved in such cases.
The hon'ble Member can ask another question in this
regard?

[English]

MR. SPEAKER: Now, Shri Mani Charenamei, you
put your question.

SHRI MANI CHARENAMEI: Sir, the State of Manipur
has a forest cover of about 80 per cent and the protected
area is only about 25 per cent. The rest of the forests
are outside the protected areas. The maximum number
of wild animals like elephants and migratory birds like
falco vespertinus, which is called red-leddged falcon, are
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found in Manipur and the red-legged falcon is visiting
Manipur now. | would like to know from the hon. Minister
through you whether the Government has any plan to
protect these rare animals which are outside the protected
area.

MR. SPEAKER: | do not know whether it is really
connected with this Question but | compliment you on
your maiden attempt to put a supplementary question.
The hon. Minister may please try to answer it.

[Translation/

SHRI NAMO NARAIN MEENA: Mr. Speaker, Sir,
besides national parks and sanctuaries in the year 2002,
two other areas - Conservation Reserves and Community
Reserves have been declared as protected areas under
Animal Protection Act. All animals not covered under
National parks and sanctuaries can be protected in
conservation Reserve and Community Reserve. We have
written to all States to notify it so that full protection may
be provided to wild animals.

[English]

SHRI ADHIR CHOWDHURY: Sir, the rampant
destruction of forests has already cost us dearly. A large
number of tribal population is already dispossessed of
their land due to the destruction of forests which has
even provoked tribal insurgency in various parts of the
country. May | know from the hon. Minister what is the
actual forest Coverage vis-a-vis the total land in India
and whether the Government has measured the total
value of Sylvan asset in India.

MR. SPEAKER: Do you need a separate notice for
this?

SHRI NAMO NARAIN MEENA: It is a separate
question altogether. ...(/ntermyptions)

MR. SPEAKER: You may please put a separate
notice for this question or go and meet him.

...(Interryptions)

SHRI ADHIR CHOWDHURY: Sir, | have asked him
about the area of coverage under forests. ...(/ntermyptions)

MR. SPEAKER: This is not to be recorded. Nothing
will be recorded unless permitted.

...{Interryptions)*

*Not recorded.
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[Translation]

SHR!I MAHAVIR BHAGORA: Mr. Speaker, Sir,
through you, | would like to tell the hon'ble Minister that
it is a fact that encroachment and illegal felling of trees
have resulted in large scale destruction of forests. The
hon'ble Minister and the Govemment too would accept
this fact. | would like to know from the hon'ble Minister
as to whether he has got any figure regarding total area
of land, which is not covered under forest and whether
the Government have made any extra provision for re-
forestation of that area and what efforts have Soen made
by the Govemment to bring 33% area of the country
under the forest cover?

SHRI NAMO NARAIN MEENA: Mr. Speaker, Sir, we
have the provision of more plantation in all degraded
forests to bring 33% area of the country under the forest
cover. The issue of public and private partnership is under
consideration of the Government. Besides, the
Government propose to include revenue land and private
land under forest cover and ‘'we have set the target to
bring 33% area of the country under the forest cover by
2012.

[English]

MR. SPEAKER: Shri Lal Singh, please put a very
brief and pointed question.

[Translation/

CHAUDHARY LAL SINGH: Mr. Speaker, Sir, the
Govemment provides funds to all States to increase the
area under forest cover. Through you | would like to
know from the hon’ble Minister as to whether he has
personally visited the States to see the trees planted by
State Government and whether the number of trees,
shown on papers, are actually planted by the State
Government and if so, the details thereof?

[English]

MR. SPEAKER: You have to count all the trees
because he has said ‘personally’.

[Translation)

SHRI NAMO NARAIN MEENA: Sir, we receive
various projects from States and clear them on the basis
of funds available for that purpose. We accept utilization
certificate given by the States. We take action in
accordance with the reply given by States.
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[Enghsh]

MR. SPEAKER: | have already allowed ten
supplementary questions on this.

Shri C.K. Chandrappan.

SHRI C.K. CHANDRAPPAN: Sir, while answering the
question, the hon. Minister has said that the idea is to
have a 33 per cent forest coverage in the country.

But are you aware of the fact that in Kerala where
‘Project Tiger' is there in Sabarimala area, the evergreen
forests are being destroyed and destroyed by people who
are having connections at the higher level? Are you aware
of that? ...(/ntermyptions)

MR. SPEAKER: Mr. Minister you can say ‘yes’ or
‘no’. Say whether you know it or you do not know it.
There should be no long answer.

...(Interryptions)

SHRI C.K. CHANDRAPPAN: If you do not know,
then it is a pity ...(/nterruptions)

[Translation]

SHRI NAMO NARAIN MEENA: We have no such
informations that influential people are involves in it.

[English]

MR. SPEAKER: It is all right, it is a very short
answer.

Shri Francis George. There should be no repetition
and no ‘Sabarimala’ connection.

SHRI K. FRANCIS GEORGE: Sir, it is not that; | am
not asking about Sabarimala.

The enactment of 1980 Forests Conservation Act has
gone a long way in protecting forests and encouraging
conservation.

In my own constituency, there are lot of tribal
settlements where we have to walk miles and miles, and
to go to one settiement | have to walk 18 kilometres.
There is no modern facility and nothing is available there.
There are no roads, no electricity, no telephone and no
drinking water supply. The Forests Department is not
taking action to allow these facilities under the guise of
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the Forests Conservation Act, 1980. It seems that there
has been a court verdict from the Supreme Court saying
that no non-forest activity is to be permitted within the
forests. These tribal people have been there for years
and centuries. They are not provided any facility.
...(Interryptions)

MR. SPEAKER: What is your question?

SHRI K. FRANCIS GEORGE: My question to the
hon. Minister is this. Will the Govemment think of making
suitable amendments to the 1980 Forests Conservation
Act to give, at least, the basic necessities to the tribal
hamiets within the forest?

MR. SPEAKER: Mr. Minister, are you contemplating
any amendment?

[Translatrion/

SHRI NAMO NARAIN MEENA: So far, no such Bill
is under consideration of the Government. My Ministry
has initiated action on the instructions of hon. Supreme
Court. Permission has been granted for developmental
projects that are in the question. And such provision exists
in the law. National forest law prohibits activities of any
other kind over there. We have approached the Court for
directions. We would think over it only after the clarification
is received.

SHRIMATI KRISHNA TIRATH: Mr. Speaker, Sir,
through you, | would like to know from hon. Minister
about the total number of forest reserves in the country.
There is a provision of afforesting waste land lying in
tribal areas as the life of tribals is dependent on the
forest. So, first he should tell about total number of forest
reserves in India and whether the Government propose
to launch any programme in the interest of tribals?

SHRI NAMO NARAIN MEENA: There are 90 forest
reserves and 502 sanctuaries in the country. So far as
tribal areas are concemed, the public do not undertake
afforestation in such areas but the Government undertakes
its own projects. People can plant trees on private land.

SHRIMATI KRISHNA TIRATH: Wheie the reserve
forests are located?

SHRI NAMO NARAIN MEENA: | will make the list
available to him. It is quite lengthy.
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[English]

SHRI NARAYAN CHANDRA BORKATAKY: A lot of
encroachments are there in the forests of Assam. It is
mostly alleged that they are by Bangladeshi people. There
are also tribal people who are encroaching. There should
be a concrete policy. ...(/nterryptions)

MR. SPEAKER: What is your question?
...(Intemuptions)

SHRI NARAYAN CHANDRA BORKATAKY: The
subject ‘Forest’ is not in the Concurrent List. That is also
a very big problem. The State Govemments do not take
any action on those things. Is there any specific
programme from the Central Government to take up all
these matters with the State Governments?

[Translation/

SHRI NAMO NARAIN MEENA: Under the Forest
Policy, 1980 the Govt. of India gave directions to the
State Govt. for settling forest-disputes or forest
encroachment disputes. Only some of the States have
settled them. But now Supreme Court has given directions
not to regularise or settlement of such disputes. The Gowt.
can take further action only after Court's verdict.

[English/
MR. SPEAKER: Please do not ask more
supplementaries.

...(Interryptions)

MR. SPEAKER: Shri Shailendra Kumar, please ask
only the pointed question which is not already asked.

...(Interryptions)
[Translation]

SHRI SHAILENDRA KUMAR: Mr. Speaker Sir,
through you, | would like to tell hon. Minister that most
of the complaints regarding cutting of trees are against
employees of forest department. Will the Government
provide sophisticated arms to the forest-guards, forest
inspectors or forest officers so that they can tackle with
forest-mafia who are involved is large scale felling of
trees and can play an important role in conservation of
forests.

AGRAHAYANA 22, 1826 (Saka)
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SHRI NAMO NARAIN MEENA: Mr. Speaker, Sir, we
release funds to all the States which they can spend on
capacity building, purchasing arms, construction of roads
and buildings and communication facilities. ...(/terryptions)

[English]
MR. SPEAKER: They are all really State matters.
[Translation]

MR. SPEAKER: Question No. 168, Shri Prabhunath
Singh.

[English]
Setting up of Wildlife Crime Control Bureau

*168. SHRI PRABHUNATH SINGH: Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Government is aware that wildlife
crimes in the country are on the rise and the trade is
spiralling out of control;

(b) it so, the reasons therefor indicating the number
of skins of Indian tigers, leopards and other protected
animals seized during each of the last three years and
current year, till date;

(c) the routes identified by the Government through
which the illegal trade of wildlife skins is being carried
out;

(d) the steps taken by the Government to plug such
routes; and

(e) the reasons for not setting up the Wildlife Crime
Control Bureau so far and by when such a Bureau is
expected to be constituted?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) to (e) A Statement is laid on the Table of
the House.

Statement

(a) and (b) The Government is aware of the
incidents of poaching of tigers, leopards and other
important animals and trade in their parts, products and
derivatives, but no specific trend is discernible. The
information regarding reports of poaching and seizure of
articles related to tigers, leopards and three other
protected animals is given in the enclosed Annexure |.
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(c) and (d) Since the trade is illegal and clandestine
it is difficult to identify the exact routes. The information
collected through various sources indicates that most of
the illegal trade in tigers and leopards is carried out
through various international borders among North and
North eastemn Region. The steps taken by the Government
to protect the wildlife and check the trade in their parts
and derivatives are given in the eicichec Annexure-Il.

(e) The Ministry has already set up a Wildlife Crime
Cell 1o collect and collate information on poaching and
illegal trade of wildlife. No final decision has been taken
regarding setting up of Wildlife Crime Control Bureau.
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Annexure-/

S.No. Year Tiger Leopard Lion Elephant  Rhino
1. 2001 47 86 2 43 11
2. 2002 5 10 Nil 15 5
3. 2003 Nil Nil 1 25 6
4. 2004 1 Nil Nil 19 1

(Till July 2004)
Annexure-ll

Steps taken by the Government for protection and
conservation of wildlife are as under:

(i) Legal protection has been provided to wild
animals against hunting and commercial
exploitation under the provisions of the Wild Life
(Protection) Act, 1972. ‘

(i) Several rare and endangered species of wild
animals have been included in the Schedules
of Wild Life (Protection) Act, 1972, thereby giving
it highest degree of protection.

(i) The Wild Life (Protection) Act, 1972 has been
amended and made more stringent. The
punishment in cases of offences has been
enhanced. The Act also provides for forfeiture
of any equipment, vehicle or weapon that has
been used for committing any wild life offence.

(iv) Central Bureau of Investigation (CBI) has been
empowered under the Wildlife (Protection) Act,
1972 to apprehend and prosecute wildlife
oftenders.
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(v) Govemment of India has set up Regional and
Sub-regional Offices for wildlife preservation in
major export and trade centres of the country
to prevent smuggling of wild animals and their
products.

(vi) Financial and technical help is provided to the
States under various Centrally Sponsored
Schemes, Viz. Project Tiger, Project Elephant
and Development of National Parks and
Sanctuaries for enhancing the capacity and
infrastructure of the States for providing effective
protection to wild animals.

(vii) A National Wildlife Action Plan 2002-16 was
adopted by the Indian Board for Wild Life under
the chairmanship of Prime Minister in January
2002. The plan outlines the strategy for
conservation and protection of wildlife in the
country.

(vii) Government of India is a signatory to many
international conventions concerning biodiversity
conservation and control of illegal trade in wild
flora and fauna.

(ix) Bilateral agreements have been signed with
Nepal and Republic of China for controlling trans-
boundary illegal trade in wildlife.

(x) A Global Tiger Forum of Tiger Range Countries
has been created for addressing international
issues related to tiger conservation.

[Translation/

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, hon.
Minister in his reply has accepted that he is aware of
poaching of animals, and trade of their parts, products
and derivatives, but he has made no mention of steps
taken by the Government. He has also stated that this
trade is illegal and is done secretly. Annexure-l contains
year-wise details. It indicates decline in the said activities.
| would like to know if the Government are not aware of
route of said illegal trade then how it has obtained details
in this regard? Further, he has stated that Wild Life Crime
Cell has already been set up. | would like to know about
its role and role played by it so far to check the said
crimes? Please give details in this regard.

MR. SPEAKER: The Question Hour is for brief
pointed answer.
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SHRI NAMO NARAIN MEENA: Mr. Speaker, Sir,
poaching of animals and their illegal trade is a global
problem and we are also victim of it. Our neighbouring
countries are also affected by it. Annexure-l contains steps
taken by the Government to check such crimes and the
legal provision in this regard. The Government have
authorised CBl to check wild life crimes and their
investigation. In addition, we have also set up regional
offices. The Government have asked for setting up of
Task Force under Project Tiger and Project Elephant on
international borders. The Government have signed several
conventions and Mous. We are going to hold a conference
under CITESKISE in March, 2004, wherein a strategy
would be evolved to minimise such crimes. We have
also created a cell in my Ministry. He has asked about
it. 1, myself do agree that we have not taken adequate
desired steps. The Government are considering it
seriously. As far as his suggestion regarding creation of
a bureau under Multi Disciplinary Narcotics Control Bureau
to check wild life crimes is concerned, it is under
consideration of the Government. But | cannot give him
any commitment in this matter.

SHRI PRABHUNATH SINGH: Mr Speaker, Sir, hon.
Minister has made a mention of Annexure-l. | want to
know about the steps taken by the Government under
serial No. VI of the Annexure-ll to the reply, he has
stated that—Financial and Technical help is provided to
the States under various centrally sponsored schemes
viz, Project Tiger, Project Elephant and Development of
National Parks and Sanctuaries for enhancing the capacity
and infrastructyge of the States for providing effective
protection to wild animals. | would like to know as to
how much money has been allocated to Bihar, including
funds sought by the Government of Bihar out of the said
pool of funds and how much of the allocated funds have
actually been released. Under serial No. IV, he has stated
that CBI has been authorised to deal with offenders. In
this regard, | would like to know about number of criminals
against whom CBI has taken action? Please give a
detailed information in this regard.

SHRI NAMO NARAIN MEENA: Mr. Speaker, Sir, the
Government have allocated Rs. 23 lakhs and 65 thousand
to Bihar during 2003-04 for development of national parks
and sanctuaries. We have allocated funds to Bihar in
accordance with the proposal received from them. Under
State-wise Reserve Fund for Reserve Tiger, Central
Government have allocated Rs. 50 lakh to Bihar during
2003. Secondly, we have no other proposal. We would
consider if any proposal from Bihar is received.

AGRAHAYANA 22, 1926 (Saka)
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SHRI PRABHUNATH SINGH: Pleass teli-how many
cases have been detected by CBI?... Intermuptions)

[English]

MR. SPEAKER: Question Hour is over. | am deeply
grateful to the hon. Members for their kind co-operation.
We had a very effective Question Hour today. The co-
operation received by the Chair is deeply appreciated. |
also compliment many new hon. Members who have put
their supplementary questions very well and the Ministers
for their pointed replies.

WRITTEN ANSWERS TO QUESTIONS
[Transiation]
Abolition of Child Labour

*163. SHRI BRAJESH PATHAK: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) whether the State Governments are implementing
the policy formulated by the Union Government with
regard to abolition of child labour and the verdict of the
Hon'ble Supreme Court passed in this regard in 1986;

(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) whether the Union Government has taken any
steps to implement the policy with regard to abolition of
child labour; and

(e) if so, the details thereof?

THE MINISTER OF LABOUR AND EMPLOYMENT
(SHRI K. CHANDRA SHEKHAR RAO): (a) Yes, Sir,

(b) Government of India enacted the Child Labour
(Prohibition & Regulation) Act in 1986. The National Policy
on Child Labour formulated by the Union Government in
1987 flows from this Act. The State Governments are
implementing this policy as well as the verdict of the
Hon'ble Supreme Court in Writ Petition (Civil) No. 465/86
on 10.12.1986. The Hon'ble Court, in its judgment, had
given directions regarding the manner in which the
children working in the hazardous occupations are to be
withdrawn from the work and rehabilitated as also the
manner in which the working conditions of the children
working in non-hazardous occupations are to be regulated
and improved upon. The status of the implementation ot
Hon’ble Court's directions is periodically obtained from
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State Governments and the compliance of the same is
reported to the Hon'ble Court in the form of affidavits
filed by the Ministry of Labour and Employment from
time to time.

(c) Does not arise.

(d) and (e) The National Policy on Child Labour
envisages a sequential action-oriented approach for the
abolition of child labour starting with children working in
most hazardous occupations to covering all forms of child
labour. In keeping with this Policy, the National Child
Labour Project (NCLP) Scheme was initiated in 12 districts
with the objective of withdrawing & rehabilitating children
working in identified hazardous occupations and
processes. This Scheme was extended to cover 100
districts in 13 States by the end of the Sth Plan. This
has now .been expanded to cover 250 districts in
20 States in the 10th Plan. Besides this, the Government
of India has also been increasing the number of
hazardous occupations and processes listed under the
Child Labour (Prohibition and Regulation) Act, 1986 to
cover larger number of working children under its
rehabilitation scheme.

The strategy in the 10th Plan would be to ensure
that all working children below 9 years of age will be
directly put into schools under the Sarva Shiksha Abhiyan
Scheme of the Ministry of Human Resource Development.
Older children in the age group of 9-14 years will be
mainstreamed into formal schools after passing through
the bridging school mechanism. Mid-day meal, Stipend,
vocational training and health checks are essential
components of the scheme. Under the 10th Plan, a
greater emphasis is being laid upon convergence of NCLP
scheme with the on-going developmental schemes of
various Ministries/Departments for benefiting the working
children and their families.

[English]
Improvement in FCI

*164. SHRI GANESH PRASAD SINGH:
SHRIMATI MANORAMA MADHAVRAJ:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Government has decided to appoint
the international consultancy M/s Mc Kinsey to draw
restructure plan of Food Corporation of India (FCI);
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(b) if so, the details thereof indicating the terms and
conditions and expenses incurred;

(c) whether two study reports, one by Abhijit Sen
Committee and other by Hyderabad based Administrative
College are already pending with the Government;

(d) if so, the main recommendations made therein;
and

(e) the current status of these reports?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) Government
has approved the appointment of M/s. Mc Kinsey & Co.
by the Food Corporation of India (FCI) to conduct a study
with the objective of bringing about major improvements
in the functioning of the FCI to control inefficiencies that
increase the food subsidy burden.

(b) The study will be conducted in two phases of
three months each at a total cost of Rs. 4.8 crore.

(c) to (e) The Administrative Staff College of India,
Hyderabad (ASCI) submitted its Report in May 2001 while
the High Level Committee on Long Term Grain Policy
(HLC) chaired by Prof. Abhijit Sen submitted its Repor
in July, 2002.

The focus of the ASCI study was on the reduction
in the cost of acquisition and distribution of foodgrains,
while the terms of reference of the HLC was on the
review of the existing Minimum Support Price (MSP)
regime, functioning of the Public Distribution System
(PDS), grain policy and allocation of foodgrains for rural
development and other welfare programmes, etc.

The main recommendations made by the two studies
are given at statement-l and Il respectively.

The Government has examined all the
recommendations of both the Reports and have taken
appropriate decisions relating to them.

Statement-/

Main Recommendations made in the stuady report by
the Administrative Staff College of India (ASCY)

1. The FCI should not purchase paddy at all but
rely on the levy route.

\
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10.

1.

12.

13.

14.

15.

16.
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A High Level Committee should determine the
future policy with reference to use of gunny bags
or HDPE PP bags.

The procurement of paddy under relaxed
specifications of paddy should not be FCI's job
for disaster management.

MSP operations should be confined to quantity
of foodgrains required for various schemes and
buffer requirements.

The States should develop their own
procurement system and depend on Govemment
of India only for financial support.

The foodgrains storage system should be
modernized and CAP storage should be
discontinued.

The Government of India should allocate
foodgrains instead of financial resources to State
Governments for rural development.

Administrative cost of FCl should be reduced
by rationalizing rules, regulations and use of IT.

Financing of bufter stocks should be done
through Government of India grants rather than
through borrowed funds from banks.

High cost departmental labour must be

dﬁpe spensed with.

There is need for FClI to take tough decisions
on purchases at Minimum Support Prices,
Central Issue Prices, size of procurement and
domestic foodgrains surplus.

FCl operations should be unbundled and
procurement, storage and distribution should be
separated.

The FCI should only maintain warehouses and
silos at strategic locations and hold the national
buffer stocks.

The Arhtiya Commission should be discontinued.

The State Govermments should be encouraged
to do procurement at their respective States and
fix procurement prices.

An MOU should be sighed between Government
of India and FCIl providing for rigid cost
budgeting and thereafter full operational
autonomy should be allowed to the FCI.
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17.

18.

19.
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The term of the Chairman as well as Managing
Director, FCI should be for 5 years.

Special measures should be taken to diversify
agriculture, especially in Punjab and Haryana.

The private sector and multinational corporations

should be encouraged to participate in foodgrains
market.

Statement //

Main Recommendations of the high /evel committee on

10.

11.

long term grain policy

. Minimum Support Prices (MSPs) should be fixed

on the basis of C2 cost of production (i.e. all
costs including imputed costs of family labour,
owned capital and rental on land) in more
efficient regions.

The Central Govemment should pay a maximum
of 4% of taxes and levies on the MSP under
MSP purchases.

FCI should withdraw from procurement in States
like Punjab and Haryana and redeploy its
manpower in East and Central India.

The scheme of decentralized procurement must
be improved and made more attractive to the
State Governments.

FAQ norms should be adhered to strictly in all
purchases of grains by the FCI.

All levy orders on rice millers should be
removed.

Along with MSP correction to the C2 level, the
State Governments should be given a
compensation package, which it could use for,
inter alia, crop diversification.

There should be an immediate shift to unified
PDS with Central Issue Prices being fixed on
the basis of acquisition cost.

There is need for the FCI to change the way in
which it conducts its business to enable faster
commercially oriented decision making.

The Government should introduce a major food
based employment programme.

There should be a stable and predictable policy
regarding open market sales.
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12. Exports of foodgrains should be entirely on
private account. All subsidies should be at the
point of export rather than at the point of sale
from the public stocks.

13. All stocks of 3 years old grain bought under
relaxed specifications should be sold immediately
on commercial terms.

/Transiation]
New National Environment Policy

*165. SHRI NIKHIL KUMAR CHOUDHARY:
SHRI RAGHURAJ SINGH SHAKYA:

Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the Government has issued a draft report
on New National Environment Policy;

(b) if so, the salient features thereof;

(c) whether some States including Uttar Pradesh have
raised certain objections on the issue;

(d) if so, the details thereof and the reaction of the
Government thereto;

(e) whether proper attention and care has been taken
for Scheduled Tribes under the new policy;

(f) if so, the details thereof, and

(g) the steps being taken by the Govemment to
implement the “National Environment Policy” effectively?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) The Ministry of Environment and Forests
(MoEF) has prepared a draft ‘National Environment Policy’
(NEP) and made it publicly available for comments in
August, 2004.

(b) The draft NEP is a response to our national
commitm_.eumf:@.ga clean environment, mandated in the
Constitu% . ‘recognizes that maintaining a healthy
environment ‘% not the State’s responsibility alone, but
also that of every citizen. The NEP is also intended to
help realize sustainable development by mainstreaming
environmert®d concerns in all development activities. It
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briefly describes key environment challenges currently and
prospectively facing the country, the objectives of
environment policy, normative principles underlying policy
action, strategic themes for intervention, broad indications
of the legislative and institutional development needed to
accomplish the strategic themes, and mechanisms for
implementation and review.

(c) and (d) Responses on the draft NEP, both written
and oral, have been received from several States including
Uttar Pradesh. These are in the nature of suggestions
and comments. The MoEF has had consultations with
various stakeholders which include State Governments,
Ministries of Central Government, Industry Associations,
Voluntary Organizations, Research institutions etc., and
would give due consideration to the comments/suggestions
received while finalizing the NEP.

(e) Yes, Sir.

(f) Some of the important measures envisaged in the
draft policy for the benefit of localtribal communities are
as under:

* Legal recognition of the traditional community
rights of the forest dwelling tribes;

» Promotion of site specific eco-development
programmes in fringe areas of Protected Areas
(PAs) to restore livelihood and access to forest
produce;

¢ Formulation and adoption of an internationally
recognized system of legally enforceable su/-
generis intellectual property rights for
ethnobiology knowledge, for the benefits of local
communities;

¢ Multistakeholder partnerships for enhancing the
forest cover of the country, and

* Multistakeholder partnerships for restoring
degraded wildlife habitats and promotion of eco
tourism with involvement of forest communities.

(g) Steps to implement the NEP will he taken only
after it is finalized. The Draft NEP provides for annual
review of implementation of the policy by the Cabinet
Committee on Economic Affairs (CCEA), and review and
revision of the policy every three years. °
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[English]
Boost to FPI

*166. 3HRI Y.G. MAHAJAN:
SHRI PRADEEP GANDHI:

Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether the Government is contemplating any
scheme to promote the food and agro-processing
industries;

(b) if so, the details thereof;

(c) the amount likely to be spent by the Government
in this process;

(d) whether the Government has conducted any
survey to establish food and agro processing industries
in some States of the country; and

(e) if so, the details of the survey reports thereon?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI SUBODH
KANT SAHAY): (a) to (e) Plan Schemes have already
been formulated and implemented to provide financial
assistance for establishment and modemization of food
processing units, creation of infrastructure, support for R
& D, humanivésource development besides other
promotional measures to encourage development of food
processing industries.

The rate of assistance for establishment/modemization
of food processing units is 25% of the cost of plant &
machinery and technical civil works subject to maximum
of Rs. 50 lakh in general areas and 33.33% of the project
cost subject to a maximum of Rs. 75 lakh in difficult
areas. The other major scheme of food parks provides
for assistance up to Rs. 4.00 crore, for specified common
facilities at the rate of 25% and 33.33% of project cost
in the general and difficult areas respectively. An amount
of Rs. 110 crore has been allocated for expenditure under
the said schemes during 2004-05. Recently, in order to
give boost to growth FPI sector the Government of India
has announced on B8th July 2004 in Parliament to allow
under Income Tax Act, deduction of 100% of profit for
five years and 25% of profits for the next five years in
case of new agro processing industries set up to process,
preserve and package fruits and vegetables. Present
excise duty of 16% on dairy machinery has been fully
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waived for promotion of dairy processing industries. Excise
duty on meat, poultry and fish has been reduced from
16% to 8%. Excise duty on food grade hexane used in
edible oil industry has been reduced from 32% to 16%.

State Governments have already been advised to
undertake comprehensive surveys/studies so as to
facilitate formulation of food processing policies and an
action plan for development of food processing industries.
Accordingly, the Government of U.P. had assigned a
study. A report on the master action plan has been
submitted.

[Translation]
Minimum Support Price of Paddy

"169. SHRI HANSRAJ G. AHIR:
SHRI NARENDRA KUMAR KUSHAWAHA:

Wwill the Minister of AGRICULTURE be pleased to
state:

(a) whether the farmers organizations in the country
have demanded from the Union Government to take into
account the cost price while fixing the Minimum Support
Price (MSP) of paddy;

(b) if so, whether the Government has issued any
guidelines to the Commission for Agricultural Costs and
Prices (CACP) in this regard;

(c) the details of the MSP fixed for the paddy
alongwith its cost price during 2004-05, State-wise;

(d) the reasons for fixing MSP of paddy at lower
level than its cost price;

(e) the steps taken or proposed to be taken by the
Government to fix the MSP in conformity with cost price;
and

(f) the details of target fixed for the procurement of
paddy?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) In
its exercise conceming price policy, the Commission for
Agricultural Costs & Prices (CACP) is guided by the Term
of Reference laid down by the Government, which are
given at statement |. According to the Terms of Reference,
CACP is to advise on the price policy of crops covered
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under MSP with a view to évolving a balanced and
integrated price structure in the perspective of the overall
needs of the economy and with due regard to the intereets
of the products and consumers. While formulating the
price policy for agriculture commodities, the CACP consults
various States and stake holders, including farmers and
their organizations.

(c) to (e) MSP of Paddy (common) has been fixed
at Rs. 560 per quintal while for Paddy (Grade A) MSP
has been fixed at Rs. 590 per quintal. State-wise projected
cost of production for 2004-05 is given in statement II.
As may be seen from the statement Il, the MSP is lower
than the weighted average C2 cost (actual expenses
incurred in cash and kind, rent for leased-in land and
imputed value of wages of family labour, rent for owned
land and interest on fixed capital) in three States namely
Haryana, Kerala and Madhya Pradesh. As regards, A2
+FL cost (actual expenses in cash and kind incurred in
production + rent paid for leased-in-land + imputed value
of family labour) MSP is higher in all States except Kerala.
In regard to Kerala, the high cost mainly reflects the
exceptionally high labour cost in that State.

The main objective of price policy for agricultural
produce is to ensure remunerative prices to the growers
for their produce. With a view to encourage higher
investment and production, and to safeguard the interests
of consumers by making available supplies at reasonable
prices, Government announces each season Minimum
Support Prices for major agricultural commodities. The
MSPs are uniform throughout the country. Since MSPs
do not necessarily exceed the weighted average C2 cost
in respect of all crops/States, the price policy seeks to
ensure that the A2+FL cost is covered by MSP in high
cost/less endowed States.

(f) No target for procurement of paddy is set.
However, in the meeting of Food Secretaries of State
Governments held by the Department of Food & Public
Distribution on 18th August, 2004 it was tentatively
estimated that the total procurement of rice in 2004-05
would be 22.5 million tonnes.

Statement-/
Terms of Reference of CACP

The Terms of Reference of the Commission were

framed as mr
;Yii,:-“;"

1. To advice on the price policy of paddy, rice,

wheat, jowar, bajra, maize, ragi, barley, gram,

tur, moong, urad, sugarcane, groundnut,
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soyabean, sunflower seed, rapeseed and
mustard, cofton, jute, tobacco and such other
commodities as the Government may indicate
from time to time with a view to evolving a
balanced and integrated price structure in the
perspective of the overall needs of the economy
and with due regard to the interests of the
producer and the consumer.

. While recommending the price policy and the

relative price structure, the Commission may
keep in view the following:

The need to provide incentive to the producer
for adopting improved technology and for
developing a production pattern broadly in the
light of national requirements;

The need to ensure rational utilization of land,
water and other production resources;

The likely effect of the price policy on the rest
of the economy, particularly on the cost of living,
level of wages, industrial cost structure, etc.

. The Commission may also suggest such non-

price measures as would facilitate the
achievement of the objectives set out in 1 above.

. To recommend from time to time, in respect of

different agricultural commodities, measures
necessary to make the price policy effective.

. To take into account the changes in terms of

trade between agricultural and non-agricultural
sectors.

. To examine, where necessary, the prevailing

methods and cost of marketing of agricultural
commodities in different regions, suggest
measures to reduce costs of marketing and
recommend fair price margins for different stages
of marketing.

. To keep under review the developing price

situation and to make appropriate
recommendations, as and when necessary,
within the framework of the overall price policy.

. To undertake studies in respect of different crops

as may be prescribed by Government from time
to time.

. To keep under review studies relating to the

price policy and arrangements for collection of
information regarding agricultural prices and other
related data and suggest improveiments in the
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same, and to organize research studies in the
field of price policy.

10. To advice on any problems relating to agricultural
prices and production that may be referred to it
by Government from time to time.

The Terms of Reference of the Commission given
above were issued on 5th March, 1980 after modifying
and expanding the Terms of Reference issued initially at
the time of setting up Agricultural Prices Commission
(APC) on 8th January 1985. From the year 1995-96
onwards, niger seed and sesamum were included under
the Minimum Support Price (MSP), in addition to the
edible oilseeds already covered by the Commission.
Similarly, during 2001-02, the Government enhanced the
Terms of Reference of the Commission by including one
additional commodity, namely, lentil (masur).

Statement-//

State-wise Cost of production of paddy for 2004-05

(Rs. Per quintal)

State C2 Cost A2+FL Cost
Andhra Pradesh 557 378
Assam 542 416
Bihar W, 505 362
Haryana 631 430
Kamataka 551 412
Kerala 764 633
Madhya Pradesh 627 438
Orissa 544 413
Punjab 442 287
Tamil Nadu 589 442
Uttar Pradesh 462 328
West Bengal 556 425
Weighted Average 531 384
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[English]
Under-utilisation of Storage Capacity

*170. SHRI SURAVARAM SUDHAKAR REDDY: Wil
the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) whether public sector godowns are being under-
utilized resulting in huge losses;

(b) if so, the details of capacity utilisation of these
godowns alongwith the losses incurred during the last
three years, year-wise and State-wise;

(c) whether under-utilization of these godowns have
rendered a number of workers jobless;

(d) if so, the details thereof, State-wise; and
(e) the steps taken to rehabilitate these workers?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b)
The Food Corporation of India (FCl) and Central
Warehousing Corporation (CWC) own and manage
godowns in the country.

The FCl's godowns are maintained for procurement
of foodgrains, buffer stocking and for the Public
Distribution System. The utilization of the godowns by
the FCI varies according to the procurement pattern and
lifting performance of various States. The capacity
utilization of the FCI's godowns at present is 42 percent.

The CWC's godowns are used for both storing
foodgrains and other commodities and are managed on
commercial lines. The capacity utilization of the godowns
of the CWC at present is 64 percent. The CWC has
been consistently eaming profits in the last three years.

(c) No, Sir.
(d) and (e) Do not arise.
Conference on Inter-state Water Disputes

*171. SHRI MOHAN RAWALE:
SHRI K.S. RAO:

Will the Minister of WATER RESOURCES be pleased
to state:
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(a) whether a two day Conference of Chief
Secretaries, Principal Secretaries (Irrigation) and Command
Area Authorities of States and Union Territories was heid
at New Delhi recently to discuss issues relating to inter-
State water disputes;

(b) it so, the details of discussions held in the
Conference alongwith the outcome thereof;

(c) whether any new strategy has been formulated
to resolve the inter-State water disputes; and

(d) it so, the details thereof?

THE MINISTER OF WATER RESOURCES (SHRI
PRIYA RANJAN DASMUNSI): (a) A two day Conference
of Chief Secretaries, Principal Secretaries (Irrigation and
Water Resources) and Command Area Development
Authorities of States and Union Territories was held at
New Delhi during August 2-3, 2004 to discuss various
Issues related to water resources development and
management. The matter relating to inter-State water
disputes was not on the agenda of the Conference.

(b) to (d) Do not arise.
Reduction in Transportation Cost

*172. SHRI SHRINIWAS DADASAHEB PATIL: Will
the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) the steps taken by the Union Govemment to
reduce the cost of transportation of foodgrains from point
of production to point of consumption;

(b) whether policy of food production according to
local needs would be adopted to reduce the cost of
transportation;

(c) if so, whether the Government has studied the
food consumption pattern in various parts of the country;

(d) if so, whether food security would be henceforth
calculated on regional rather than national level, and

(e) it so, the details thereof?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) To reduce
the cost of transportation of foodgrains, the Food
Corporation of India has taken the following major steps:-
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(i) Transportation of foodgrains to consuming States
from the nearest procurement States.

(i) Minimization of transit losses.

(i) Reduction in handling expenses, both at the
loading and unloading points.

(b) To encourage procurement in non-traditional
States, the Government has introduced the system of
decentralized procurement of foodgrains by State
Govemments in 1997. This system enables procurement
of foodgrains varisties to suit local needs.

(c) Yes, Sir.

(d) and (e) The Government of India makes an
assessment of the foodgrains requirement and availability
at the national level, as there are no restrictions on the
movement of foodgrains within the country. For food
security and for meeting the requirements of Targeted
Pubic Distribution System and other welfare schemes,
the Govemment of India has fixed buffer norms for the
country.

Payment of Transportation Charges

*173. SHRI RAM KRIPAL YADAV: Wil the Minister
of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Government has any plan to provide
transportation charges for transporting foodgrains from
point of production to point of distribution,;

(b) if so, the extent of additional expenditure likely to
be incurred;

(c) the benefits likely to accrue as a result thereof;

(d) the details of persons likely to be benefited from
this scheme; and

(e) steps taken to check the nexus between
unscrupulous officers and middlemen?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b)
The Government of India is already reimbursing the Food
Corporation of India (FCl) for the transportation of
foodgrains from procurement regions to all its base depots.
In respect of the States undertaking' decentralized
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procurement also, transportation charges are being
reimbursed as per actuals, from the procurement centres
to the main distribution centres.

(c) and (d) Do not arise.

(e) Over 90% of the transportation of foodgrains is
undertaken through the Railways. The balance gquantity
is transported through road, which is done through
handling and transport contractors of the FC! who are
- yppointed on the basis of a transparent and open bidding
- ystem. The FCI also has in place an effective vigilance

- 1shinery to check malpractices.

[Trans/ation]
Conversion of Barren Land Into Cuitivable Land

*174. DR. CHINTA MOHAN:
SHRI RAJIV RANJAN SINGH “LALAN"

WIll the Minister of AGRICULTURE be pleased to
state:

(a) whether any scheme has been formulated to
convert entire barren and waste land into cultivable land
in the country;

(b) it so, the total targeted land to be converted into
cultivable land during the Tenth Five Year Plan;

(c) the total amount estimated to be required for the
implementation of the scheme in its entirety; and

(d) the total allocation made for the scheme during
the Tenth Five Year Plan?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHR!I SHARAD PAWAR): (a) Wasteland
is described as “degraded land which can be brought
under vegetative cover with reasonable effort, and which
is currently under-utilized or land which is deteriorating
for lack of appropriate water and soil management”.
Barren land is one of the categories of the wastelands,
which cannot be brought under cultivation economically.

As per ‘Wastelands Atlas’ published by Government
of India, Ministry of Rural Development, an area of 63.852
million ha. is wasteland. Government of India is
implementing various schemes/programmes for
development of degraded lands including wastelands,
namely:
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1. National Watershed Development Project for
Rained Areas (NWDPRA),

2. Soil Conservation for Enhancing Productivity of
Degraded Lands in the Catchments of River
Valley Project and Flood Prone River (RVP &
FPR),

3. Reclamation of Alkali Soil (RAS),

4. Watershed Development Project in Shifting
Cultivation Areas (WDPSCA),

5. Drought Prone Area Programme (DPAP),
6. Desert Development Programme (DDP),

7. Integrated Wastelands Development Programme
(IWDP),

8. Reclamation of Waterlogged Areas (RWLA),

9. Integrated Afforestation & Eco-Development
Project Schemes (IAEPS),

10. National Project on Development & Use of Bio-
tertilizer (NPD&UB),

11. National Project on Organic Farming (NPOF).

(b) and (c) The Working Group on Watershed
Development, Rainfed Farming and Natural Resources
Management for Tenth Five year Plan, constituted by
Panning Commission has suggested a perspective plan
for development of 88.5 million ha. of degraded land in
20 years with an estimated cost of Rs. 72750.00 crore.
Out of this an area of 15.00 million ha. of degraded
land, including wasteland has been suggested for
development during Tenth Five Year Pan with an
estimated cost of Rs. 9000.00 crore.

(d) An amount of Rs. 6480.00 crore has been
allocated for development of 21.43 million ha. of degraded
land including wasteland through various watershed
development schemes/programmes during Tenth Five Year
Plan.

Policy on Miich Cattle

*175. SHRI SUSHIL KUMAR MODI: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether the Government has decided to import
milch cattle of improved breed;

(b) it so, the details thereof;
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(c) whether a scheme has been formulated to
distribute these cattle among the poor and Scheduled
Castes and Scheduled Tribes people;

(d) if so, the details thereof and the action proposed
to be taken in this regard;

(e) whether the Government has made any policy
regarding milch catle; and

() if so, the details thereof?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWARY): (a) No Sir.

(b) to (d) Question does not arise.

(e) and (f) All the States have their own breeding
policy for milch cattle as per the requirement of each
State. The Department of Animal Husbandry & Dairying,
Government of India has a scheme called National Project
for Cattle and Buffalo Breeding. The scheme is being
implemented by the States since October 2000 for the
development of milch cattie in the country with a major
focus on genetic upgradation and the development of
indigenous breeds.

Impact of Liberalised Imports of Agricultural
Products

"176. SHRI B. VINOD KUMAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government has conducted any study
on the impact of liberalized imports of agricultural products
on Indian agriculture sector;

(b) if so, the details thereof;

(c) the steps the Govemment proposes to take to
safeguard the interests of Indian farmers; and

(d) the steps proposed to be taken to increase the
competitiveness of Indian farmers, so as to face the
challenges of agricultural imports effectively?

5
THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b)
There has been no comprehensive study on the impact
of liberalized imports of agricultural products on Indian
Agriculture. However, some quick sectoral studies have
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been conducted to analyse the likely impact of liberalized
imports on edible oiis. The studies suggest that formulation
of policies in respect of calibration of import duties on
edible oils, application of new technology to increase
production and productivity in oil sector and provision of
marketing support to oilseed farmers should be linked to
the Indian proposals in the WTO Agriculture negotiations.
Recently the Government has brought out a study entitied
‘State of the Indian Farmer: A Millennium Study', as a
part of which “Globalisation and Agricultural Liberalisation
in India™ has also been studied. Based on various
measures of import and export competitiveness, the study
concludes that most of the important agricultural
commodities in India are competitive and that India can
withstand competition from abroad with respect to the
import of most of the crops, at the current levels of
tariffs.

(c) and (d) In order to ensure that the farmers of the
country are not put to any hardship, the Government has
put in place a suitable mechanism for monitoring the
import of sensitive items and is committed to providing
adequate protection to the domestic producers by resorting
to various WTO compatible measures which include
appropriate calibration of applied tariffs within the bound
levels and safeguard action under certain specified
circumstances.

As a sequel to these measures, import duties on a
number of items including edible oils (both crude and
refined), tea, coffee, copra and coconut, wheat, rice,
maize, edible oils, pulses, spices, arecanut and apple
have been increased in the last 5 years. Further, the
Government is also implementing a number of
development programmes to increase the competitiveness
of the Indian farmer. These include introduction of
improved farming technology, improved availability of
inputs including water, credit and fertilizer and price
support through the Minimum Support Price (MSP)
scheme and Market Intervention Scheme (MIS).

Major and Medium Irrigation Projects

*177. SHRI BRAJA KISHORE TRIPATHY: WIll the
Minister of WATER RESOURCES be pleased to state:

(a) whether execution of major and medium irrigation
projects in States including Orissa are being taken up
through extermally aided schemes like Japan Bank for
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Intemational Cooperation (JBIC), World Bank and intemnal
assisted schemes of Accelerated Irrigation Benefit
Programe (AIBP) and National Bank for Agriculture and
Rural Development (NABARD):

(b) if so, the details thereof;

(c) the quantum of additional irrigation potential
increased during the current year from such external
assistance;

(d) the details of projects completed by such
agencies, and

(e) by when the remaining projects are likely to be
completed?
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THE MINISTER OF WATER RESOURCES (SHRI
PRIYA RANJAN DASMUNSI): (a) to (e) Some of the
major and medium irrigation projects are being
implemented with, assistance from external funding
agencies like Japan Bank for Intemational Cooperation
(JBIC) and World Bank. Central Loan Assistance is also
provided to the various States under Accelerated Irrigation
Benefit Programme (AIBP), for completion of on-going
projects. The National Bank for Agriculture and Rural
Development (NABARD) under the Ministry of Finance
also provides financial assistance to State Governments
to some extent in the irrigation sector.

The detalls in respect of assistance provided for major
and medium irrigation project by various agencies and
under programmes mentioned above with specific
reference to projects in Orissa is as under:

Description World Japan Bank for Accelerated imrigation National Bank for
Bank Intemational Benefit Programme Agriculture and
Cooperation (JBIC) (AIBP) Rural Development
(NABARD)
(a) Number of
Schemes supported
(i) Total 42 5 181 452
(i) Orissa 5 3 17 37
{b) Number of
schemes
compieted:
(i) Total 37 2 32 233
(ii) Orissa 5 2 Nit 25
The actual irrigation potential created through a [Translation]

specific project can be assessed only after completion of
the project. Additional irrigation potential created by the
project are not assessed on year to year basis as
the projects are implemented during a period of many
years.

The projects are to be executed as per the
implementation schedule. However, completion of the
projects depends upon the promptness with which the
State Governments provide funds and priority to the
project.

Research and Development Work in
Agricultural Sector

*178. SHRI SURESH CHANDEL.:
PROF, CHANDER KUMAR:

Will the Minister of  AGRICULTURE be pleased to
state:

(a) the annual income earned by the Government
from the gross agricuitural production in the country;
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(b) the percentage out of that spent by the
Govemment on the research and development work in
the agricultural sector;

(c) the details of the last three years in this regard,
year-wise,

(d) whether various committees have recommended
to spend at least one percent of it; and

(e) if so, the action taken by the Govemnment to
implement these recommendations?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) Separate
data on annual income from agriculture sector to the
Government is not generated. However, the value of
output from agriculture and allied sectors including fisheries
and forestry is Rs. 622164 crore during 2002-03 at current
prices. The agricultural GDP accounts for Rs. 509807
crore, whereas, the overall GDP is computed as Rs.
2249493 crore. The Agriculture and Allied sector contribute
22.67% to overall GDP. (Source: National Accounts
Statistics 2004, CSO)

(b) and (c) During last three years i.e. 2001-02, 2002-
03 and 2003-04 the total amount allocated to Department
of Agricultural Research and Education works out to Re.
4398.77 crore. The amount allocated on R & D during
2002-03 was Rs. 1498.80 crore which is 0.28% of the
Agricultural GDP and 0.066% of overall GDP at current
prices. The year-wise details are as under:

Year % of Department of Agricultural
Research and Education
allocation w.rt. AGDP at

current prices

2000-01 0.30%
2001-02 0.27%
2002-03 . 0.29%

W

(d) The Parliamentary Standing Committee on
Agriculture and the X Plan Working Group on Agricultural
Research and Education constituted by' lanning
Commissiens: have recommended to allocate at least 1%
of AGDP on agricultural research and education.

(e) The relevant recommendations of these
Committees were sent to Planning Commission and

DECEMBER 13, 2004

to Questions 80

Ministry of Finance for their consideration, after which
Department of Agricultural Research and Education has
also pursued the matter with them.

[English]
Bonded Labourers

*179. SHRIMATI MINATI SEN: Will the Minister of
LABOUR AND EMPLOYMENT be pleased to state:

(a) whether the Bonded Labour System still exists in
the country;

(b) if so, the detalls thereof;

(c) whether any preventive measures have been taken
to free bonded labourers from such slavery;

(d) it so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF LABOUR AND EMPLOYMENT
(SHRI K. CHANDRA SHEKHAR RAOQ): (a) and_(b) The
Bonded Labour System has been abolished by law
throughout the country w.e.f. 24.10.1975 under the Bonded
Labour System (Abolition) Act, 1976. Though the incidence
of bonded labour has been coming down steadily,
however, instances of Bonded Labour have been reported
from several States. The number of bonded labourers
rehabilitated during 2001-02 to 2003-04 is as under:

G Name of State/UTs  No. of bonded  Amount
No. labourers spent on
rehabilitated  rehabilitation
(Rs. In lakhs)
1 2 3 4
1. Bihar 467 48.70
2. Haryana 28 0.51
3. Punjab 69 6.90
4, Maharashtra 19 1.30
5. Karnataka 1890 189.00
6. Tamil Nadu 3844 "384.40
7. Chhattisgarh 124 12.40
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1 2 3 4

8. Uttaranchal 5 0.50

9. Uttar Pradesh 398 30.80

10. Orissa 39 3.31

1. Rajasthan 10 1.00

12. Andhra Pradesh 1699 169.80
Total 8592 856.72

(c) to (e) Sensitization workshops for authorities
dealing with the bonded labour are being held regularly
by the National Human Rights Commission in close
collaboration with the Central and State Govemments.
Under the Act, the District and Sub-Divisional Magistrates
have been entrusted with certain duties and responsibilities
for taking punitive action against the offenders for violation
of the provisions of the Act. As many as 2,66,905 bonded
labourers have so far been freed from bondage and
rehabilitated throughout the country since 1978 when the
Centrally Sponsored Scheme for rehabilitation of bonded
labour was launched. Prosecution has been launched in
5576 cases for violation of the provigsions of the Act
throughout the country.

'Leglslatloq_‘t_o Regulate Ground Water

I
*180. SHRI'BACHI SINGH RAWAT *“BACHDA":
SHRI PRABODH PANDA:

Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether the Government has drawn up any plan
for conservation augmentation, exploration and regulation
of ground water in the country; -

&

(b) if so, the details thereof;

(c) whether the Government proposes to enact any
legislation in this regard;

(d) it so, the details thereof;

(e) the average ground water level gone down during
the Ninth Plan and Tenth Plan period so far, State-wise;
and

(f) the steps taken by the Union Government, States
and local bodies in this regard?

AGRAHAYANA 22, 1926 (Saka)
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THE MINISTER OF WATER RESOURCES (SHRI
PRIYA RANJAN DASMUNSI): (a) and (b) Yes, Sir, The
Central Ground Water Board (CGWB), under the Ministry
of Water Resources has prepared a report entitied “Master
Plan for Artificial Recharge to Ground Water®, which
envisages recharge of 36453 Milfion cubic Meter volume
of surplus monsoon runoff, through construction of 39.25
lakhs artificial recharge and roof top rain water harvesting
structures. CGWB has implemented a Central Sector
Scheme for Study of Recharge to Ground Water in the
country during the VIIl & IX Five Year Plans. The CGWB
has aiso proposed a Centrally Sponsored Scheme at an
estimated cost of Rs. 175 crores for Artificial Recharge
to Groundwater and Rainwater Harvesting during the
remaining part of the X Five Year Plan. The CGWB under
its regular Annual Action Plan undertakes ground water
exploration in various parts of the country. So far, it has
drilled about 24000 wells for this purpose. As regards
regulation of ground water in the country, the Central
Ground Water Authority (CGWA) constituted under the
Environment (Protection) Act, 1988 has notified 11 critical
areas on consideration of over-exploitation of ground water
resources and 32 over-exploited areas for registration of
ground water structures. In 673 over exploited and 425
dark/critical areas in the country, State Pollution Control
Boards and Ministry of Environment & Forests obtain No
Objection Certificate (NOC) from CGWA for any new
industry/projects. A pre-condition for any permission is
the mandatory adoption of rain water harvesting system
by the industry/project for ground water recharge. On
similar lines, other developmental projects located in
Coastal Regulation Zone obtain NOC from CGWA as
pre-requisite for environment cliearance. The CGWA has
issued directions to Group Housing Societies, Institutes,
Hotels, Industries, Farm Houses etc., in the notified areas
of Delhi, Faridabad, Gurgaon and Ghaziabad to adopt
rain water harvesting system.

(c) and (d) Water being a State subject, suitable
legislation to regulate utilisation of ground water has to
be enacted by the State Governments/Union Territories.
The Central Government has, however, circulated a Model
Bill to regulate and control the development of ground
water to all State Governments/Union Territories in 1970
and re-circulated it in 1992 and again 1996 for adoption.
So far the States of Andhra Pradesh, Goa, Kerala, Tamil
Nadu and Union Territories of Lakshadweep and
Pondicherry have enactéd and implemented the ground
water legisiation on the lines of Model Bill.

(e) A long-term analysis of ground water levels by
CGWB, during the years 1995-2004, indicates decline in
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ground water levels in some parts of districts of various
States of the country. The names of these Statee/districts
having pockets of declining water level in the last 10
years (1995-2004) are given in the enclosed statement.

(f) The following steps have been taken by Union
Government, States, Local bodies to remedy the situation:-

@i)

(i)

(iii)

(iv)

v)

(vi)

(vii)

(viii)

Circulation of Manual/Guidelines on Artificial
Recharge of Ground Water to the States/Union
Territories to enable them to formulate area
specific artificial recharge schemes to check the
declining trend of ground water levels.

Central Ministries/Departments of Rallways,
Defence, Posts, Telecommunications, Central
Public Works Department and National Highways
Authority of India have been requested to provide
roof top rain water harvesting structures in the
buildings under their control.

States/UTs have been requested to provide
water harvesting structures in buildings under
their administrative control.

All the States/Union Territories have been
requested for advising the local bodies in their
respective States/Union Teritories to allow rebate
in property tax to persons, who adopt roof top
rainwater harvesting in their premises.

CGWB has provided technical guidance on rain
water harvesting to around 1800. agencies,
including State Government agencies,
educational institutions, private entrepreneurs and
individuals.

Launching of a website on Roof Top Rain Water
Harvesting (www.cgwbindla.com) to make
aware and educate the public about various
techniques of harvesting rainwater and store it
for future use.

Organisation of mass awareness programmes
and training courses on rainwater harvesting and
artificial recharge of ground water.

Water conservation campaign has been launched
keeping in view the various target groups like
youth and children, women, farmers and
villagers, policy and opinion makers. Publicity
through print media, telecasting of spots on the
television, broadcasting messages on radio,
holding of seminars, workshops, conferences
etc., have been undertaken for the purpose,
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(xiv)
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(xvii)

to Questions 64

The Govemment of Gujarat has banned new
tubewells in 54 talukas where there is over-
exploitation of ground water. Metropolitan areas
have notified rules under which no new building
plan is approved without corresponding rain
water harvesting structure and Department of
Roads & Buildings has been directed to ensure
that all major Government constructions have
adequate rain water harvesting facilities.

The Government of Maharashtra has adopted a
resolution to promote the scheme on rain water
harvesting which provides that all houses should
have provision for rain water harvesting without
which house construction plan should not be
sanctioned.

The Government of Tamil Nadu has launched
the implementation of rain water harvesting
scheme on a massive scale in all Government
buildings, private houses/Institutions and
commercial buildings in urban and rural areas.

The Government of Nagaland has made
provision of roof top rain water harvesting
compulsory for all new Government buildings.

The Government of NCT of Delhi has issued
instructions for setting up rain water harvesting
systems in Government buildings. Moreover, the
Ministry of Urban Development & Poverty
Alleviation has amended Building Buy-laws, 1983,
making provision for water harvesting through
storing of water run-off including rain water in
all new buildings on plots of 100 square meters
and above in Delhi mandatory.

The Government of Rajasthan has made it
compuisory for all State buildings on plots
measuring more than 500 sq.mts. to adopt rain
water harvesting for recharging the ground water
aquifers.

The Government of Karnataka has initiated
action to amend building bye-laws in major cities
having population of more than 20 lakh to make
rain water harvesting mandatory.

The Government of Haryana has amended the
Haryana Municipal Building Buy-laws 1982. to
incorporate the provision of roof top rain water
harvesting compulsory.

The Government of Kerala has enacted
legislation making roof top rain water harvesting
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mandatory in all new constructions in municipal
areas.

The Government of West Bengal has taken up
promotion of roof top rain water harvesting in
Government buildings in seven priority districts.

The Government of Uttar Pradesh has issued
circular to all local bodies making roof top rain
water harvesting mandatory in all new
constructions in municipal areas.

The Government of Meghalaya has instructed
the concerned Department to provide funds
under their respective annual plan for
construction of roof top rain water harvesting
structures in Government buildings.

Statement

AGRAHAYANA 22, 1926 (Saks)
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(i)
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The Administration of Daman & Diu has issued
instruction to the focal PWD for construction of
roof top rain water harvesting structures and
accordingly, PWD has initiated action. It has also
advised the local bodies such as Municipality
and District Panchayat to make provision for
construction of roof top rain water harvesting
structures.

The Administration of Lakshadweep has already
taken active steps for construction of rain water
harvesting structures. The Administration has
already constructed 1786 rain water harvesting
structures in different islands.

Names of Districts showing fall of water level (in parts) in last 10 years (1995-2004) dunng Pre-Monsoon pernod

Sl. State/ Districts showing declining trends
No. Union (more than 20 cm per year)
Territory
1 2 3
1. Andhra Pradesh Adilabad, Anantapur, Chittoor, Cuddapah, East Godavari, Guntur,
Hyderabd, Karimnagar, Khammam, Krishna, Kumool, Mahbubnagar, Medak, Nalgonda,
Nellore, Nizamabad, Prakasam, Ranga Reddy, Strikakulam, Visakhapatnam,
Vizianagaram, Warangal, West Godavari
2. Assam Jorhat, Nagaon, Sonitpur
3. Bihar Bhagalpur, East Champaran, Munger, Muzaffarpur, Navada, Saharsa, Saran
4, Chhattisgarh Bastar, Bilaspur, Dhamtari, Durg, Janjgir-champa, Kanker, Kawardah, Koriya,
Mahasamund, Raigarh, Raipur, Rajnandgaon, Surguja
5. Delhi New Delhi, North West, South, South West
6. Gujarat Ahmedabad, Amreli, Banaskantha, Bharuch, Bhavnagar, Dangs, Gandhinagar,
Jamnagar, Junagarh, Kheda, Kutch, Mehsana, Panchmahal, Rajkot, Sabarkantha,
Surat, Surendranagar, Vadodara, Valsad
7. Haryana Ambala, Bhiwani, Faridabad, Fatehabad, Gurgaon, Hissar, Jhajjar, Jind, Kaithal, Kamal,
Kurukshetra, Mahendragarh, Panipat, Rewari, Rohtak, Sirsa, Sonipat
8. Himachal Pradesh Kangra, Kullu, Mandi, Sirmur, Solan, Una
9. Jharkhand Dhanbad, Dumka, Hazarlbagh, Lohardaga, Paschim Singhbhum, Palamu, Purvi
Singhbhum, Ranchi
10. Jammu & Kashmir Jammu, Kathua, Rajouri, Udhampur
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1.

12.

13.

14.

186.

16.

17.

18.

19.

20.
21.

22.

23.

Karnataka

Kerala

Madhya Pradesh

Maharashtra

Orissa

Punjab

Rajasthan

Tamil Nadu

Uttar Pradesh

Uttaranchal

West Bengal

Dadra & Nagar Haveli

Pondicherry

Bagalkot, Bangalore, Belgaum, Bellary, Bidar, Bijapur, Chamrajnagar, Chikmagalur,
Chitradurga, Coorg, Dakshin Kannada, Dharwad, Gadag, Guibarga, Hassan, Haveri,
Kolar, Koppal, Mandya, Mysore, Raichur, Shimoga, Tumkur, Uddupi, Uttar Kannada

Idduki, Kanoor, Kasargod, Kollam, Kottayam, Mallapuram, Palakkad,
Thiruvananthapuram, Thrissur, Wayanad

Barwani, Balaghat, Betul, Bhind, Bhopai, Chhatarpur, Chhindwara, Damoh, Datia,
Dewas, Dhar, Dindhori, Guna, Gwalior, Harda, Hoshangabad, Indore, Jabalpur,
Jhabua, Katni, Khandwa, Mandsaur, Morena, Mandia, Narsinghpur, Neemuch, Panna,
Raisen, Rajgarh, Ratlam, Rewa, Sagar, Satna, Sehore, Seoni, Shahdol, Shajapur,
Sheopur, Shivpuri, Sidhi, Tikamgarh, Ujjain, Umaria, Vidisha, West Nimar

Ahmadnagar, Akola, Amravati, Aurangabad, Beed, Bhandara, Buldana, Chandrapur,
Dhule, Gadchiroli, Gondia, Hingoli, Jalgaon, Jalna, Kolhapur, Latur, Mumbai, Nagpur,
Nanded, Nandurbar, Nashik, Osmanabad, Parbhani, Pune, Raigad, Ratnagiri, Sangli,
Satara, Sindhudurg, Solapur, Thane, Wardha, Washim, Yavatmal

Angul, Baleshwar, Bargarh, Cuttack, Dhenkanal, Ganjam, Jajpur, Jharsuguda,
Kalahandi, Koraput, Kendujhaar, Mayurbhanj, Nawapara, Phulbani, Puri, Rayagada,
Sambalpur, Sundargarh

Amritsar, Bhatinda, Faridkot, Fatehgarh, Ferozepur, Gurdaspur, Hoshiarpur, Jalandhar,
Kapurthala, Ludhiana, Mansa, Moga, Nawashahar, Patiala, Ropar, Sangrur

Ajmer, Alwar, Banswara, Baran, Barmer, Bharatpur, Bhilwara, Bikaner, Bundi,
Chittorgarh, Churu, Dausa, Dholpur, Dungarpur, Hanumangarh, Jaipur, Jaisalmer,
Jalore, Jhalawar, Jhunjhunu, Jodhpur, Karauli, Kota, Nagaur, Pali, Rajsamand,
Sawaimadhopur, Sikar, Sirohi, Tonk, Udaipur

Chennai, Coimbatore, Cuddalore, Dharmapuri, Dindigul, Erode, Kancheepuram,
Kanyakumari, Karaikal, Karur, Madurai, Namakkal, Nilgiri, Perambalur,
Ramanathapuram, Salem, Sivaganga, Thanjavur, Theni, Tiruchirappalli, Tirunelveli,
Thiruvallur, Tiruvannamalai, Tuticorin, Vellore, Vellupuram, Virudhanagar

Agra, Aligarh, Allahabad, Auraiya, Azamgarh, Badaun, Baghpat, Ballia, Bijnor,
Chandauli, Chitrakoot, Deoria, Etawah, Fatehpur, Gautam Budh- Nagar, Ghaziabad,
Gonda, Hamirpur, Hathras, Jalaun, Jhansi, Kanpur Dehat, Kanpur Nagar, Lakshimpur
Kheri, Lalitpur, Lucknow, Mahoba, Mathura, Meerut, Mirzapur, Pratapgarh, Saharanpur,
Sitapur, Sultanpur, Unnao

Dehradun, Haridwar

Bankura, Bardhaman, Birbhum, Haora, Hugli, East Medinipur, Malda, Murshidabad,
Puruliya, South Twenty four Parganas, West Medinipur

Dadra & Nagar Haveli

Pondicherry !
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{Translation/
Factories Poliuting Water

1814. SHRI AVINASH RAI KHANNA: Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) the details of factories which have affected the
quality of water in the country, State-wige;

(b) the measures being taken by the Government for
providing potable water;

(c) whether the water of 10 (ten) villages has become
unpotable because of the liquor factories situated in village
Hamira of Jalandhar district in Punjab;

(d) if so, the number of persons who became sick
as a result thereof; and

AGRAHAYANA 22, 1826 (Sak4)

to Questions 70

(e) the measures being taken by the Government to
rectify the situation?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) and (b) About 916 water polluting industries
have been identified in the country, out of which 250
units are closed and 646 units have provided adequate
poliution control facilities. The remaining 21 units have
been directed to install or improve the pollution control
facilities. A State-wise list of water polluting industries is
enclosed as statement.

(c) to (e) There have been reports of contamination
of water in five villages including Hamira of Kapurthala
district. However, as per the Civil Medical Officer of
Kapurthala, no cases of sickness have been detected.

Statement

Status of Pollution Control in Grossly Polluting Industries (GP)) discharging Efffluents into Rivers
and Lakes (As On June 2004)

S.No. Name of the State/UT Total GPI No. No. Adequate No. inadequate PCF
Closed PCF

1. Andhra Pradesh 60 18 42 0
2. Assam 7 6 1 0
3. Bihar 14 4 10 0
4 Gujarat 17 3 14 0
5. Haryana 21 9 12 0
6. Kamataka 20 2 18 0
7. Kerala 36 4 32 0
8. Madhya Pradesh o1 0 1
9. Maharashtra 6 3 3 0
10. Orissa 21 0 15 6
11. Pondicherry 4 0 4 0
12. Punjab 35 4 22 9
13. Tamil Nadu 366 118 248 0
14, Uttar Pradesh 241 69 181 1
15. West Bengal 66 19 43 4
Total 916 250 645 21

‘PCF : Poliution Control Facilities.
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N.D.S.I. Scheme

1815. SHRI KAILASH MEGHWAL.:
PROF. RASA SINGH RAWAT:

Will the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state:

(a) whether the Union Government bears the entire
expenditure incurred on National Discipline Scheme of
Instructors (NDSI) and house keeping staff in Rajasthan;

(b) if so, whether the Government of Rajasthan has
spent Rs. 43.36 crores on the said scheme till March,
2004;

(c) whether the Union Government has received any
request from Government of Rajasthan for reimbursement
of said amount; and

(d) if so, the details thereof and the reaction of the
Union Government thereto?

THE MINISTER OF YOUTH AFFAIRS AND SPORTS
(SHRI SUNIL DUTT): (a) Consequent upon transfer of
the National Discipline Scheme (NDS) to the State
Governments/UT Administrations in the year 1872, the
Union Government had undertaken to reimburse the
expenditure incurred by the State Governments and UT
Administrations on account of pay and allowances of the
National Discipline Scheme Instructors and House keeping
staff. As such, the State Government of Rajasthan is
eligible for reimbursement of such expenses.

(b) to (d) The State Government of Rajasthan had
sent a proposal for reimbursement of Rs. 43.35 crores
towards pay & allowances of NDS Instructors incurred by
them up to March, 2004. The proposal, being incomplete,
was referred back to the State Government with a request
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to furnish a revised Expenditure Statement correctly
reflecting the position of grants released by the Ministry
as well as a Utilization Certificate as on 31.3.2004.

[English]
Relaxation in Procurement Standard

1816. SHRI ASADUDDIN OWAISI: Will the Minister
of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Government of Andhra Pradesh has
requested the Union Govemment for relaxation in Food
Acquisition Quality (FAQ) specification without value cuts
for procurement of paddy and levy rice in view of damage
caused by the cyclone;

(b) it so, the details thereof; and

(c) the steps taken or being taken by the Union
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): (a) to (c) Government of Andhra Pradesh not
requested any relaxation in uniform specifications of paddy
and rice during Kharif Marketing Season 2004-05.
However, the State Government had sought the
relaxations in uniform specifications of paddy and rice
during Kharif Marketing Season 2003-04 due to cyclone
and heavy rain in selected districts. In order to reduce
the hardship of the farmers and to avoid distress sale of
paddy, Government of India allowed the relaxations in
uniform specifications in paddy and rice for kharif
marketing season 2003-04 with nominal value cut. Details
of relaxations granted are given in statement enclosed.

Statement

Relaxation allowed in Uniform Specifications of Paddy & Rice in
Andhra Pradesh dwing Khanf Marketing Season 2003-2004

SI. Commodity Refractions Uniform  Relaxed granted Value cut Name of
No. Specifications % the district
(max limit %)
1 2 3 4 5 6 7
1 Paddy Damaged 3.0 Damaged 4.0 @ Rs. 48 per For West
Discoloured Discoloured quintal for Godavari,
sprouted & 10.0 common Krighna,
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1 2 3 4 5 6 7
weevilled grain Sprouted 10.0 varieties of Guntur,
immature, Shrunken 30 6.0 paddy & Rs. 51 Khammam
& Shriveled grains per quintal in wef 19.1,04
Moisture 17.0 18.0 respect of and East

Gr'A’ varieties. Godavari w.e.f.
Out tum ratio of 29.1.04
rice obtained
from the paddy
procured under
relaxed
spectfication has
also been
reduced by 2%
Damaged 30 Discoloured @ Rs. 10.00 per For
Discoloured, 10.0 quintal for Vizianagaram
sprouted & weevilled common & Grade & Srikakulam
grains ‘A’ varigty of districts w.e.f
paddy. 20.1.04
2 Rice Brokens Raw Rice Gr. ‘A’ 30.0 For West
& Common 25% Godavari,
Par-boiled Gr. 18.0 Krishna,
‘A’ & Common Guntur,
16% Khammam
Discoloured grains Raw Rice Gr'A’ 5.0 wef 19.1.04
& Common 3% and East
Par-boiled Gr. 8.0 Godaveri
'A'" & Common wel 29.1.04
5%
Damaged grains Raw Rice Gr'A’ 30
& Common 2%
Par-boiled Gr. 45
‘A’ & Common
4%
Discoloured grains  Raw Rice Gr, 'A’ 5.0 For
& Common 3% Vizianagaram
Par-boiled Gr. 8.0 & Srikakulam
‘A’ & Common Distt. w.e.f.
5% 29.1.04.
Discoloured grains  Raw Rice Gr. 'A’ 10.0 1/4th value cut For Krishna,
& Common 3% above 3% in Guntur w.e.f.
Par-boiled Gr. 100 respect of niffirice. 29.1.04 and
‘A" & Common 1/4th value cut Srikakuiam &
5% above 5% in Vizianagamma
respect of wef 1304 ...
Parboiled rice ‘%ii
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Medicinal Plants In Orissa

1817. SHRI JUAL ORAM: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether there is a vast scope to grow medicinal
plants in Orissa;

(b) whether the Government has any proposal to
give subsidies to farmers in the State to increase areas
under medicinal plants;

(c) if so, the details of proposals received from the
State Government in this regard; and

(d) the assistance extended/proposed to be extended
by the Union Government to the State?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
and (b) Yes Sir.

(c) During the current financial year (2004-05), so far
National Medicinal Plants Board has received 45 Project
proposals on Contractual Farming through State Medicinal
Plants Board, Orissa.

(d) Total amount of Rs. 52.64 lakhs is proposed to
be provided as subsidy towards 41 projects as
recommended by the Project Screening Committee and
approved by the Standing Finance Committee ot the
Board. Besides, an amount of Rs 32.14 lakhs has been
provided to State Government of Orissa during first two
years and current financial year in X Plan against the
target of Rs. 49.55 lakhs during the Plan period under
the component of Development of Medicinal and Aromatic
Plants of the Centrally Sponsored Scheme of Macro
Management for Agriculture implemented by Government
of India, Ministry of Agriculture.

Water Map

1818. SHRI SUBRATA BOSE: Will the Minister of
WATER RESOURCES be pleased to state:

(a) whether the Govemment is preparing a ‘Water
Map' for the country: and

(b)'li 50, by when the said map will be prepared
and released for public?
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THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV): (a) and (b) The Central Ground Water Board
(CGWB), under the Ministry of Water Resources, has
prepared user friendly ground water maps for 500 districts
in the country. The CGWB has also prepared
hydrogeological maps for the country. These maps depict
ground water situation and ground water quality. The
CGWB proposes to sell these maps to various user
departments of the State and Central Government and
also to public subject to confirmation of the Ministry of
Defence through Survey of India that the maps fall under
the unrestricted category.

Blo Farming Products

1819. SHRI K. SUBBARAYAN: Will the Minister of
AGRICULTURE be pleased to state:

(a) the steps the Govermment proposes to take to
make the farmers aware about bio-farming products and
its huge market;

(b) if so, the details thereof; and
(c) the States which are involved in bio-farming?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA):
(a) and (b) A new scheme, “Natiorial Project on Organic
Faming” has been taken up by the Government recently
with an outlay of Rs. 57.05 crores for production,
promotion, certification and market development of organic
farming (also known as bio-farming) in the country during
the remaining period of X Plan. The main components of
the scheme are:-

(i) Putting in place a system of certification of
organic produce.

(i) Capacity building through service providers.

(iil) Financial support for commercial production units
for production of organic inputs like fruits &
vegetable waste compost, bio-fertilizer production,
and hatcheries for vermiculture.

(iv) Training, field demonstration, Promotion & market
development.
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Besides Agricultural and Processed Food Products
Export Development Authority (APEDA) has taken many
initiatives for enhancing export of organic produce.

(c) Most of the State Governments are promoting
organic farming including Uttaranchal, Himachal Pradesh,
Madhya Pradesh, Rajasthan, Gujarat, North Eastern
States, Kerala, Karnataka, Tamil Nadu and Orissa.

[Translation]
Development of Youth Affairs and Sports

1820. DR. SATYANARAYAN JATIYA: Will the
Minister of YOUTH AFFAIRS AND SPORTS be pleased
to state:

(a) the respective contributions made by the Central/
State/Non-Governmental Organisations to each and every
scheme of the Ministry meant for youth affairs and for
the betterment of sports during the last three years and
current year; and

(b) the total grants approved and released to each
State so far during the above period?

THE MINISTER OF YOUTH AFFAIRS AND SPORTS
(SHRI SUNIL DUTT): (a) The total contribution received
from other Ministries/ Departments of Central Government
and International Organisations for various schemes of
the Ministry of Youth Affairs and Sports is as under:

2001-02 Rs. 12,21,00,000/-
2002-03 Rs. 3,65,00,000/-
2003-04 Rs. 2,34,54,000/-
2004-05 Rs. 78,12,000/-

(b) These grants are utilised by Nehru Yuva Kendra
Sangathan and National Service Scheme in youth weltare
programmes, being conducted throughout the country.
There are no State specific releases in this regard.

Private Participation in Water Harvesting

1821. SHRI HARISHCHANDRA CHAVAN: Will the
Minister of WATER RESOURCES be pleased to state:

(a) whether the Government is contemplating to
encourage private participation in water harvesting;

(b) if so, the details thereof, State-wise; and
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(c) the number of proposals received by the
Government from the State Governments alongwith action
taken thereon?

THE MINISTER. OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV): (a) and (b) Yes, Sir. A Centrally Sponsored
Scheme on “Artificial Recharge to Ground Water and Rain
Water Harvesting” for implementation with active
involvement of the beneficiaries including Local Bodies/
Panchayats/Water User Association/Communities/Non
Government Organisations/Voluntary Organisations has
been conceived.

(c) The proposais for increasing the activities in water
conservation from the State Governments would depend
upon the approval of the proposed Centrally Sponsored
Scheme.

[English]
Production of Kapas

1822. SHRI TUKARAM GANGADHAR GADAKH: Will
the Minister of AGRICULTURE be pleased to state:

(a) whether the Govemment is aware that india is
ons of the largest Kapas producing and processing
country in the world;

(b) if, so whether the Government is aware that in
Maharashtra due to closure of Sutgiris about 10 lakhs
people have lost their jobs;

(c) if so, the action taken by the Govemment to
open Sutgiris so that people get back their employment;

(d) the reasons for closure of these Sutgiris;

(e) whether the Government can chalk out a plan to
make these Sutgiris operational, and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA):
(a) Yes, Sir,

(b) to (f) As on 31st October, 2004 a total of 33
spinning mills having 23592 workers on rolls are reported
to be closed in the State of Maharashtra due to reasons
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like financial difficulties, strike/labour problems etc. These
Sutgiris being in the private sector, prime responsibility
regarding making them operational rests with the
management of these mills. The Government of India
has no existing scheme for reopening of closed textile
mills in the private/cooperative sector.

Dwindling Population of Neelgal

1823. SHRI KULDEEP BISHNOI: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Government is aware of the dwindling
population of Neelgai in the country especially in Haryana;

(b) if so, whether any census of the Neelgai has
been conducted to determine that the foreets in the State
are capable of supporting their population;

(c) if so, the details thereof; and

(d) the steps taken to allow regulated hunting of the
animal in order to save the crops of farmers?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) to (c) The census of wild animals Is
periodically done by the State Governments to know the
status, distribution and numbers of the wild animals. The
census of Neelgal has been done in Uttar Pradesh which
has shown an increasing trend as under-
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Year of Census Number of Animals

2000-01 92,983

2002-03 1,23,378

In Haryana no census of Neelgai has been done as
yet and therefore no inference can be drawn about any
trend in the population of Neelgai.

(d) The Chief Wildlite Wardens are empowered under
the Wildlife (Protection) Act, 1972 to permit hunting of
wild animals that become dangerous to human life or
property, including standing crop.

Damage to Assam and Meghalaya due to
Floods

1824, SHRI M.K. SUBBA: Will the Minister of
WATER RESOURGES be pleased to state:

(a) whether Assam and Meghalaya were ravaged by
fiash floods in October this year;

(b) if so, the extent of damage of lives, crops and

property both public and private including the railways;
and

(c) the assistance given to the State Governments
during the current year to overcome the situation?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN
YADAV): (a) Yes, Sir.

(b) The extent of damage due to floods are detailed
below:-

Sl. No. ltems Assam Meghalaya
1. Human lives lost (Nos.) 251 13
2. Crop area affected (in million hectare) 1.258 0.029
3. Value of public property damaged (Rupees in crore) §70 130.87

Due to flash floods, certain stretches of Railway line
and bridges were damaged on New Bongaigaon-Goalpara-
Kamakhya section. Approximately, Rs. 2.00 crore
expenditure was incurred by Railways for repair of railway
line, bridges and restoration of traffic on this section.

(c) The Central Assistance given to Assam and
Meghalaya during the current year is detailed below:-

Assam.

(1) Rs. 92.52 crore released as Central share under
the Calamity Relief Fund (CRF).

(2) Taking into account the report of the Central
Team and recommendations of the Inter-
Ministerial Group and norms of assistance, the
High Level Committee (HLC) approved Rs.
345.37 crore for flood relief subject to adjustment
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of fund available under CRF. Accordingly Rs.
171.87 crore was released.

(3) The HLC has also approved the following:-

(i) Additional Assistance of 1 lakh Metric tonne rice
(costing Rs. 120.00 crore).

(i) Rs. 13.45 crore from special component of
Accelerated Rural Water Supply Programe
(ARWSP).

(iii) The cost of transportation of fodder, animal feed
and medicine by the Railways and the cost of
deployment of IAF helicopters to be released
from National Calamity Contingency Fund
(NCCF) to the State on actual basis.

(4) The HLC recommended assistance on aspects
which were not admissible under CRF/NCCF to
the State through the respective Ministries/
Departments:-

(i) Rs. 20.00 crore for National Highways.
(i) Rs. 11.23 crore for Kaziranga National Park.
(i) Rs. 3.02 crore for Secondary Education.

(5) On receipt of supplementary memorandum from
State Govt. and based on the report of Central
Team and recommendations of the Inter-
Ministerial Group, the following further amount
has been: approved:-

(i) Rs. 39.68 crore from NCCF.
(i) Rs. 6.02 crore from ARWSP.

(6) Rs. 10.91 crore spent by Brahmaputra Board
for flood control drainage development and anti
erosion schemes upto November, 2004.

(7) A scheme approved to take up critical flood
control and anti erosion schemes in Brahmaputra
and Barak valley for Assam and other North-
Eastern States for Rs. 150.00 crore (share of
Assam Rs. 81.00 crore) during 10th Plan.

Moghalaya .

(i) Rs. 3.59 crore allocated as Central share under
CRF.

(i) Based on the report of Centrai Team and
recommendations of the Inter-Ministerial Group,
Rs: 6.16 crore released under NCCF taking into
account the fund available in the State CRF.
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(if) Rs. 1.92 crore from ARWSP and release of 3116
metric tonne foodgrains.

(iv) A scheme approved to take up critical flood
control and anti erogion schemes in Brahmaputra
and Barak valley for Assam and other North-
Eastern States for Rs. 150,00 crore (share of
Meghalaya Rs. 4.50 crore) during 10th Plan.

Funds to Maharashtra for Development
nt Animal Husbandry

1825. SHRI ANANDRAO VITHOBA ADSUL: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the Union Government has received any
request from the Government of Maharashtra to release
funds for the development of animal husbandry;

(b) if so, the reaction of the Union Government
thereto; and

(c) the financial assistance provided for the purpose
during the last three years and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA):(a)
to (c) Yes Sir. Based on the viable proposals received,
financial assistance to the tune of Rs. 97.00 lakh, Rs.
75.78 lakh, Rs. 1135.48 lakh and Rs. 882.65 lakh has
been released during the last three years and current
year (till date) respectively to the State of Maharashtra.

Dairy Development Project

1826. SHRI A.F.G. OSMANI: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether under the Diary Development Project the
National Dairy Development Board (NDDB) has sanctioned
perspective plans for 125 co-operative dairy unions;

(b) it so, the details thereof;
(c) the name of the co-operative dairy unions;

(d) the amount of funds sanctioned for the
purpose;

(e) whether the funds have not been released to the
unions;
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{f) if so, the reasons therefor; and
(g) by when it is likely to be released?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
NDDB has sanctioned perspective plans for 88 Co-
operative Dairy Unions.

(b) The perspective plan covers activities in
processing and manufacturing facliities, quality assurance,
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productivity enhancement, institutional building & soclety
organization, national information network and market
development etc.

(c) and (d) The name of the unions and funds
sanctioned to them are enclosed as statement.

(8) to (g) The total sanctioned amount could not be
released to unions due to non-completion of general/
security documentation and delay in approving plans etc.
The balance of funds will be released to the unions on
completion of these formalities.

Statement

Amount Sanctioned and fund re/eased under Parspective Plan upto 8 December, 2004

(Rs. In Lakhs)
State S.No. Name of the Union Amount Disbursement
Sanctioned"
1 2 3 4 5
Andhra Pradesh 1 Guntur Milk Union 2,021.45 581.30
2.  Krishna Milk Union 1,691.40 262.00
3. Nalgonda Milk Union 922.96 5.49
4. Nellore Milk Union 791.40 -
5. Vishaka Milk Union 2,636.92 780.02
Bihar 6. Barauni Milk Union 815.75 1.87
7. Mithila Milk Union 1,269.78 0.30
8. Patna Milk Union 1,080.28 3.28
9. Shahabad Milk Union 867.74 -
10.  Tirhut Milk Union 742.59 1.84
Goa 11.  Goa Milk Union 703.83 69.13
Gujarat 12. Ahmedabad Milkk Union 1,971.74 675.03
13. Banas Milk Union# 3,548.41 10,458.00
14. Baroda Milk Union 2,928.68 44433
15. Gandhinagar Milk Union 991.77 5§27.50
16. Kaira Milk Union 1,212.62 . 1.97
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1 2 3 4 5
17. Mehsana Milk Union 1,631.94 132.59
18. Panchmahal Milkk Union 4,344.99 760.57
19. Rajkot Milk Union 448.86 46.67
20. Surat Milkk Union 2,462.35 1,137.15
21. Vaisad Milk Union 2,043.23 916.94
Haryana 22. Ambala Milk Union 737.66 2.00
23. Gurgaon Rohtak Milk Union 758.72 -
24. Jind-Hissar Milk Union 824.41 1.90
25. Sirsa Mitk Union 714.86 2.00
Karnataka 26. Bangalore Milk Union# 2,616.28 4,145.43
27. Biapur Mik Union 120.46 1.58
28. Dakshin-Kannada Mitk Union 1,144.02 5§16.46
29. Guibarga Milk Union 64.29 3.32
30. Hassan Milk Union’ 604.34 123.07
31. Kamataka Federation# 1,046.29 1,115.14
32. Kolar Milk Union 2,272.56 1,120.84
33. Mandya Milk Union 1,370.16 167.06
34. Mysore Milk Union 1,399.45 247.57
35. Raichur Milk Union 687.67 68.27
36. Shimoga Milkk Union 2,649.29 189.66
37. Tumkur Milk Union 914.24 205.61
Kerala 38. Emakulam Milk Union 146.02 8.90
39. Kerala Federation 728.65 333.27
40. Malabar Mikk Union 1,390.74 -
41. Trivandrum Mitk Union 1,589.21 577.61
Madhya Pradesh 42. Bhopal Milkk Union 672.56 3.03
Maharashtra 43. Akola Milk Union 410.18 102.84
44. Aurangabad Milk Union 486.21 .
45. Indapur Milkk Union 280.67 .
46. Kolhapur Mitk Union 3,772.07 129.87
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1 2 3 4 5
47. Koyna-Karad Milk Union 205.04 17.13
48. Naslk Milkk Union 225.40 -
49. Osmanabad Mitkk Union 224.97 -
50. Pune Milk union 353.02 112.65
51. Sangamer Milk Union 1,154.07 -
62. Satara Mik Union 281.04 42.02
53. Sholapur Milkk Union 1,716.63 67.07
54. Walva Milk Union 1,139.23 762.83
55. Wama Milk Union 1,8633.79 5§34.72
Orissa 56. Cuttak Milk Union 376.07 -
57. Puri Milkk Union 209.93 -
58. Samieshwari Milkk Union 344.69 -
Punjab 58. Amritsar Milk Union 656.61 67.61
60. Bhatinda Milkk Union 579.64 84.02
61.  Faridkot Milk union 472.27 15.92
62. Gurdaspur Milkk Union 538.66 54.11
63. Hosiarpur Milk Union 396.28 28.20
64. Jalandhar Mitk Union 434.36 50.14
65. Ludhiana Milk Union 2,380.18 163.91
66. Patiala Milk Union 497.12 69.06
67. Ropar Milk Union 1,279.59 140.59
68. Sangrur Milk Union 600.96 0.13
Rajasthan 69. Alwar Milkk Union 1,008.47 139.43
70. Bhilwara Milk Union 906.89 434.83
71.  Bikaner Milk Union 689.59 133.94
72. Ganganagar Mitk Union 650.82 160.27
73. Jaipur Milk Union 2,886.39 813.456
74.  Jalore-Sirohi Milk Union 244.00 78.32
75. Jodhpur Milk union 749.27 95.55
76. Kota Mitk Union 1,067.62 0.83
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1 2 3 4 5
77.  Pali Milk Union 461.37 146.77
78. Udaipur Milkk Union 1,211.14 279.70
Tamil Nadu 79. Erode Milk Union 192.07 0.61
80. Madurai Milk Union 436.40 1.22
81. Salem Milk Union 800.83 1.29
82. Trichy Milk Union 646.90 1.33
83. Vellore Milk Union 620.83 -
84. Villupuram Mitk Union 186.01 -
West Bengal 85. Bhagirathi Milk Union 656.73 -
86. Burdhwan Milk union 168.97 -
87. Damodar Milk Union 186.73 -
88. Kishan Milk Union 452.71 -

# This includes amount sanctioned under Post Of but released with Perspective Plan Terms.

* Amount sanctioned includes union contribution also.

[Trans/ation/
lilegal Felling of Trees

1827. SHRI KAMLA PRASAD RAWAT: Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether the Government is aware of unabated
feling of trees under the patronage of police ih various
parts of the country including Delhi;

(b) if so, the details in this regard for the last three
years and current year, State-wise; and

(c) the measures being taken by the Govemment to
check the same?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) No, Sir, No such cases have come to the
notice of the Central Government.

(b) and (c) Does not arise.

impact of Vehicular Poliution on Ta] Mahal

1828. SHRI S.K. KHARVENTHAN: Will the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether Taj Mahal is tuming yellow due to poliution
from diesel/petrol run vehicles;

(b) if so, whether the Ministry of Environment and
Forests has taken up the matter with the Ministry of
Petroleum and Natural Gas to ensure regular supply of
CNG in Agra to combat the situation;

(c) if so, the reaction of the Ministry of Petroleum
and Natural Gas thereto; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRi1 NAMO NARAIN
MEENA): (a) The deposition of Suspended Particulate
Matter (SPM) on the marble surface of the Taj Mahal
Imparts yellowish appearance on the areas, which are
not rain-washed. Diesel or petrol run vehicles are amongst
many contributing sources for SPM.
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(b) to (d) The Ministry of Petroleum and Natural Gas
has started regular supply of natural gas to all foundry
units in Agra.

WADA Agreement

1829. SHRI KAILASH MEGHWAL: Will the Minister
of YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether the Government proposes to sign World
Anti Doping Agency (WADA) agreement;

(b) if so, the details thereof alongwith the main
teatures of the agreement; and

(c) the aims and objectives of signing the said
agresment?

THE MINISTER OF YOUTH AFFAIRS AND SPORTS
(SHRI SUNIL DUTT): (a) to (c) No, Sir, There is no such
agreement.

However, the matter regarding signing of the
Copenhagen Declaration on Anti-Doping in Sports by India
is under active consideration of the Govemment of India.

[English]
Protection of Mannar Marine National Park

1830. SHRIMATI MANEKA GANDHI: Wil the Minister
of ENVIRONMENT AND FORESTS be pleased to state:

(a) whether Gulf of Mannar Division was constituted
in 1991 in the Forest Department;

(b) if so, the details of the objectives and purpose
envisaged for the same;

(c) whether the said Division is on the verge of being
defunct;

(d) if so, the reasons therefor; and

(e) the details of actions taken, if any, to protect the
Mannar Marine National Park?

THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) In the year 1986, the Govemnment of Tamil
Nadu under Wildiife (Protection) Act, 1972 notified the
intention to declare 21 Islands as Gulf of Mannar Marine
National Park.
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(b) The objective and purpose indicated in the
Notification is to protect wildlife therein and its
environment.

(c) No, Sir. As reported by the State Government,
this Division is one of the most active divisions in the
State. The field staff is working very hard to conserve
marine wildiife and its habitat and the Division has
detected number of cases regarding cora maining and

illegal fishing.
(d) Does not arise.

(e) Steps taken by Govemment to protect the Manner
Marine National Park are as follows-

* Regular patrolling is conducted by the Forest
Field staff for protection of Gulf of Mannar
Marine National park.

* Suspected locations on tip off are being raided.

Number of cases of poaching of Sea Cucumber,
ilegal trade and possession of Dugong meat,
Seashell, Sea horse and Sa turtle have been
detected during this year in Gulf of Mannar
Marine National Park and cases are filed in the
Courts.

Efforts are underway to involve the local
fishermen for protection of biodiversity in Gulf of
Mannar by forming Eco-Development Committee,
already a large number of fishermen youth are
being engaged by Forest Department for
protection work in Gulf of Mannar Marine
National Park.

[Translation]
Medical facllities for Animals by CZA
1831. SHRIMATI JAYABEN B. THAKKAR: Will the
Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(a) whether the Central Zoo Authority (CZA) proposes
to initiate an ambitious project for medical care and heath
investigation facilities to 56 large, medium and small zoos
and 100 mini zoos;

(b) it so, the details thereof; and

(c) by when it is to be initiated?
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THE MINISTER OF STATE IN THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN
MEENA): (a) to (c) Yes, Sir. Since the year 2000-2001,
the Central Zoo Authority has initiated a programe for
strengthening of the existing disease diagnostic facility at
6 Veterinary Institutions/universities in the country on Zonal
basis viz., Indian Veterinary Research Institute, Bareilly
(Northem), Orissa University of Agriculture and Technology,
Bhubaneshwar (Eastern), Tami! Nadu University of
Veterinary Sciences, Chennai (Southern), Sher-e-Kashmir
University of Agriculture and Technology, Jammu (North-
West), Assam Agriculture University, Guwahati (North-East)
and Guijarat Agricultural University/Veterinary College,
Anand (Westem) to help the Indian Zoos as well as
Wildlife Wing of the State Goverments. A total amount
of Rs. 194.23 lakhs has already been provided to the
institutes/universities for strengthening the existing
diagnostic facilities, which includes procurement of
necessary diagnostic equipment as well as operational
cost.

Transfer of FCl Office

1832. SHRI RANEN BARMAN: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state the reasons for
shifting Food Corporation of India office from Dakshin
Dinajpur to Malda Town (West Bengal)?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD
SINGH): At present, there is no proposal to shift the
District Office of the Food Corporation of India (FCI) from
Dakshin Dinajpur to Malda Town.

Food Parks

1833. SHRI BALESHWAR YADAV: Will the Minister
of FOOD PROCESSING INDUSTRIES be pisased to
state:

(a) whether the food parks situated near Amousi
airport in Lucknow has not started functioning so far;

(b) if so, whether the Union Governmert has held
any discussion in this regard with the Uttar Pradesh
Government;

(c) if so, the result of the discussion; and
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(d) the reasons for non-commencement of the park?

THE MINISTER OF STATE OF THE MINISTRY OF
FOOD PROCESSING INDUSTRIES (SHRI SUBODH
KANT SAHAY): (a) to (d) The Ministry of Food Processing
Industries has approved five food parks for financial
assistance in Uttar Pradesh, out of which, one food park
has been sanctioned to Uttar Pradesh State Industrial
Development Corporation Ltd. (UPSIDC) at Kursi Road,
Dist. Barabanki, near Lucknow. Food Parks are
infrastructure projects with long gestation periods. The
progress of the food parks near Lucknow has been last
reviewed by Ministry of Food Processing Industries in
July 2004. UPSIDC have informed that an expenditure of
Rs. 11.68 crores out of total project cost of Rs. 15.43
crores has been incurred on the project and 32 plots
have been allotted to entrepreneurs.

Funds to Metro Dairy Kolkata by NDDB

1834. SHRI NIKHIL KUMAR: Will the Minister of
AGRICULTURE be pleased to state:

(a) the funds given as grant/loan by National Dairy
Development Board (NDDB) to the Metro Dairy Kolkata;

(b) the reasons for sale of 10 per cent shares of
Metro Dairy to the ICICI Bank;

(c) the procedure adopted by NDDB in this regard;

(d) whether NDDB offers its shares to a co-operative
dairy other than West Bengal Dairy Federation and the
ICICI; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
The funds released to Metro Dairy Kolkata are as under:-

Loan:- Rs. 33.86 crores
Grant:- Rs. 14.48 crores
(b) Metro Dairy Kolkata was a Joint Venture Company

formed betwesn West Bengal Mitk Federation, NDDB and
Keventer Agro Ltd.—a private company. NDDB feit that
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in the liberalized environment, the arrangement made in
Metro Dairy would be treated as a precedent by other
State Dairy Federations to form Joint Venture with private
companies to seek financial assistance ‘rom NDDB. It
was therefore decided to sell the share of NDDB in the
Metro Dairy.

(c) to (e) NDDB sold its share to a financial institution
in accordance with the provisions of the share holder's
agreement.

Amount Spent on Sports Authority of India

1835. SHRI SITA RAM SINGH: Will the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) the amount spent by the Govemnment on Sports
Authority of India (SAl) during the last three years;

(b) the details of sports administrators and technical
specialists included in management of SAl; and

(c) the number of members from non-technical areas
amongst the total number of members in SAI?

THE MINISTER OF YOUTH AFFAIRS AND SPORTS
(SHRI SUNIL DUTT): (a) The amount spent by the
Government on Sports Authority of india (SAl) during last
three years is as under:
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(Rs. in lacs)
Plan
2001-2002 - Rs. 9700.70
2002-2003 - Rs. 8768.40
2003-2004 - Rs. 11635.00
Non-Plan
2001-2002 - Rs. 3763.78
2002-2003 - Rs. 3826.01
2003-2004 - Rs. 3970.43

(b) and (c) SAI has 162 Group ‘A’ Officers which
includes 38 sports scientists in various disciplines who
provide scientific feedback to trainees/national campers/
teams. Remaining 124 Group ‘A’ officers comprises 48
outstanding sportspersons, which include Olymplans,
Arjuna Awardees, Intemational/National/State and Inter-
University level sports persons.
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Again there are 1864 Group B, C & D employees
consisting of engineers, accounts cadres, catering and
technical cadres etc.

In addition to above, SAl has 1487 coaches in
different sports disciplines imparting coaching and training
to sportspersons.

Supply of Spurious Seed and Fertllizers

1836. SHRI MAHAVIR BHAGORA:
SHRI KHIREN RWIJU:
SHRI ADHIR CHOWDHURY:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether due to supply of spurious seeds, fertilizers
and pesticides by the multi-national seeds companies the
farmers in the country are incurring losses;

(b) if so, the details of companies/agencies supplying
spurious seeds, fertilizers and pesticides during the last
three years, State-wise;

(c) the cases filed against spurious seeds, fertilizers
and pesticides suppliers in the country particulary in West
Bengal and the value of confiscated seeds, fertilizers and
pesticides during the last three years; and

(d) the action taken by the Govemment against the
aforesaid guilty companies?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (SHRI KANTILAL BHURIA): (a)
to (d) State Governments are mainly responsible for
implementing the enforcement provisions of Seeds Act,
1966, Seeds Rules, 1968, Seeds (Control) Order, 1983,
Fertilizer (Control) Order, 1985, 1985 and Insecticides Act,
1968. Inspectors notified under these legal instruments
are empowered to draw the samples, seize the stock,
issue stop sale order in case the commodities under
reference contravene these Acts, Rules and Orders. The
status of the enforcement under these legal instruments
for three years are enclosed as statement.
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Statement
Progress Report of Seed Law Enforcement during 2007-02
S. No. State No. of Totl No. No.of No.of  No.of No.of Noof Noof No of cases No.of  No. of
notifed of samples samples samples seod  cases in cases siop cases decided by cases  cases
Inspector drawn  drawn per  found deslers  which sale order fledin Coutof pendng  where
inepecior  eub-  sold sub- waming  issusd the Lawfine Courtof  seed
standard  siarderd  issued Court of imprisonment  Lew  forfeiled
ssed Law  awarded
1 2 3 4 5 8 7 8 9 10 11 12 13
1.  Andhra Pradesh 1160 10601 - 577 352 - a5 73 7 66 -
2. Assam - - - - - - - - - - -
3. Andaman - = - - - - - - - - -
4.  Arunachal Pradesh - 1403 - 485 - - - - - - -
5. Bihar - - - - - - - - - - -
6. Chandigarh - - - - - - - - - - -
7. Chhattisgarh - - - - - - - - - - -
8. Delhi - - - - - - - - - - -
9. Dadra & Nagar Haveli - - - - - - - - - - -
10. Daman & Diu - - - - - - - - - - -
11. Gujarat 74 3089 - 84 84 63 - 30 7 21 -
12.  Goa - - - - - - - - - - -
13. Haryana 81 4834 - 286 14 102 12 1 1 23 -
14. Himachal Pradesh 8 150 - 2 2 2 - - - - -
15.  Jammu & Kashmir 6 725 - 26 80 1 43 6 16 8 -
16.  Jharkhand - - - - - - - - - - -
17. Kamataka 489 6624 - 118 66 86 45 32 - - -
18.  Kerala - - - - - - - - - - -
19.  Lakshadweep - - - - - - - - - - -
20. Madhya Pradesh 4980 4876 - 594 102 102 102 4 2 2 -
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1 2 3 4 5 6 7 8 9 10 1 12 13
21.  Meghalaya - - - - - - - - - - -
22. Maharashtra 874 10946 - 265 110 169 481 257 45 486 -
23.  Manipur - - - - - - - - - - -
24. Mizoram 13 130 - - - - - - - - -
25.  Nagaland - - - - - - - - - - -
26. Orissa 8 2075 - 541 - - - - - - -
27. Punjab 1190 3752 - 481 461 446 - - - - -
28.  Pondicherry 1% 3N - 25 10 25 - - - - -
29. Rajasthan 352 3834 - 67 - - = - - - -
30. Sikkim - - - - - - - - - - -
31. Tamil Nadu 59 20767 -. 1608 1105 876 1098 138 90 48 -
32. Tripura - - - - - - - - - - -
33. Uttar Pradesh 690 2905 - 133 133 64 69 4 4 - -
34. Uttaranchal 20 53 - 21 - - - - - - -
35. West Bengal 258 8086 - 1328 664 625 664 - - - -
Total 10276 85221 - 6641 3283 2561 2549 545 172 654 -

Prograss Report of Seed Law Enforcement dunng 2002-03

S. No. State No. of Total No. No.of  No. of No.of  No.of No.ol No. of No of cases No. of  No. of
notified of samples samples samples seed  cases in cases stop cases decided by cases  cases
Inspector drawn  drawn per found  desiers  which sale order fiedin Cout of pending  where
Inspector  sub- sold sub- waming issued the  Lawfine/ Cout of seed

slandard  stardard  issued Court of imprisonment  Law  forfeited

seed Law  awarded

\ 2 3 4 5 6 7 8 9 10 11 12 13
1. Andhra Pradesh 1,60 9413 Nil 672 142 4 28 51 18 135 3
2. Assam 474 Nil Nil Nil Nil Nil Nil - - - -
3. Andaman Nil Nit NH Nil Nit Nil Nil Nit Nil Nil -
4. Arunachal Pradesh Nil 1,533 Nil Nil Nil Nil Nil Nil Nil Nil -
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1 2 3 4 6 6 7 8 9 10 1 12 13
5. Bihar* - - - - - - - - - - -
6.  Chandigarh Nil Nil NH Nil Nil Nil Nil Nil Nil Nit Nil
7. Chhattisgarh® - - - - - - - - - - -
8. Delhi 10 298 - 7 8 1 8 7 - - -
9. Dadra & Nagar Haveli Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil

10. Daman & Diu Nil Nil Nil Nil Nil Nit Ni Nil Nil Nil Nil

11. Guijarat 76 3,103 - 67 67 26 3 N - - 1

12. Goa 10 9N - 18 - - - - - - -

13. Haryana 81 2900 - 102 82 87 8 2 - S -

14.  Himachal Pradesh 8 227 - 1 1 - - - -

15. Jammu & Kashmir 6 973 - 55 33 - 106 33 23 10 -

16. Jharkhand 22 721 - 95 - - - - - - -

17. Kamataka 1232 6,777 - 9 46 75 56 21 - - -

18. Kerala* - - - - - - - - - - -

19.  Lakshadweep Nil Nil Nil Nil Nil Nil Nil Nil Nil Nit Nil

20. Madhya Pradesh 4,980 3,058 - 377 102 102 102 4 2 2 -

21.  Meghalaya” - - - - - - - - - - -

22. Mabharashtra 874 11,323 - 384 184 309 369 753 45 496 -

23. Manipur Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil

24, Mizoram 8 22 - 8 - - - - - - -

25.  Nagaland Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil Nil

26.  Orissa* - - - - - - - - - - -

27.  Punjab 1,190 4,125 - 313 313 313 - - - - -

28. Pondicherry 14 153 - 9 4 4 - - - - -
29. Rajasthan 352 4,254 - 62 62 19 23 27 1 26 -
30. Sikkim 8 5,005 - 56 - - - - - - -
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1 2 3 4 5 ;] 7 8 9 10 11 12 13
31. Tamil Nadu 59 20,775 - 1,085 875 706 985 84 76 8 2
32. Tripura 54 - - - - - - - - - -
33. Uttar Pradesh 487 1,803 - 78 64 48 16 4 4 - -
34. Uttaranchal 20 56 - 13 - - - - - - -
35. Waest Bengal* - - - - - - - - - - -
Total 10,643 76,588 - 3999 1982 169 1,704 1,017 169 682 6

*Yet not furnished information.

Progress Report of Seed Law Enforcement durning 2003-04

S. No. State No. of Total No. No.of  No. of No.of  No.of No.of Noof Noofcasss No.of No. of
notiled of samples samples samples ssed  cases in cases slop cases decided by cases  cases
Inspecior drawn  drawn per  found desiors  which ssle order fledin Cout of pending  where
Inspector  sub-  sold sub- waming issued the  Law fine/ Cout of seed
standard  stardard  issued Court of imprisonment  Law  forfeited
soed Law  awarded
1 2 3 4 5 6 7 8 9 10 11 12 13
1.  Andhra Pradesh*
2. Assam 474 - - - - - - - - - -
3. Andaman - - - - - - - - - - -
4.  Arunachal Pradesh - 1029 - 147 - - - - - - -
5. Bihar*
6. Chandigarh UT - - - - - - - - - - -
7.  Chhattisgarh®
8. Dethi
9. Dadra & Nagar Haveli - - - - - - - - - - -
10. Daman & Diu - - - - - - - - - - -
11.  Gujarat - 3332 - 98 - - - - - - -
12. Goa 10 1170 - - - - - - - - -
13.  Haryana g 2 81 3281 - 65 65 59 4 2 - 5 -

* Information yet to be received.
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14.  Himachal Pradesh 225 675 - - - - - - - - -
15,  Jammu & Kashmir*

16. Jharkhand*

17. Karnataka 1232 6107 - 61 44 50 36 10 - - -
18. Kerala®

19.  Lakshadweep - - - - - - - - - - -

20. Madhya Pradesh 4980 3360 - 271 - - - - - - -
21. Meghalaya*

22. Maharashtra 884 10902 - 408 409 365 400 753 52 469 -
23. Manipur®

24.  Mizoram 8 1000 - 245 - - - - - - -
25.  Nagaland*
26.  Orissa*

27. Punjab*

28.  Pondicherry*

29. Rajasthan*

30. Sikkim - 1304 - 18 - - - - - - -
31. Tamil Nadu*
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